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MOTION RE THE SITUATION ARIS-
ING OUT OF THE RECENT COM-
MUNAL DISTURBANCES IN
AHMEDAERAD AND OTHER
PLACES IN GUJARAT—contd.

[THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) v THE CHAIR]

SHRI G. H. VALIMOHMED MOMIN
{Gujaral); Mr. Vice-Chairman, my
predicament of sadness can be summed
up by this couplet:

I O O G i 1 B 1
FIATH
g & of FX4 & a1 797 A8 grar 1’
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g AT g T gg AT qel ATr |

SHRI G. M. VALIMOHMED
MOMIN: I shail reply to you when you
make a speech. Don’t interrupt me please,

KUMARI SHANTA VASISHT : I am
not interrupting; I am telling you what
you should have done long ago.

SHRI G. H. VALIMOHMED
MOMIN: When I am on my legs and
you speak also. it means interruption.
I am not going Lo yield to your interrup-
tions,

KUMARI SHANTA VASISHT: You
should nave do e this long ago. It is
now too late in :he day.

THE  VICE-CHAIRMAN  (SHRI
M. P. BHARGAYVA) : Order please.

SHRI G. I VALIMOHMED
MOMIN: Mr. Vice-Chairman, itis with
anguish and gr ef that I have risen to
speak, and I
¥Vasavada and my  other colleague
except the Jana Sangh Members and now
the non. Member, Kumari Shanta
Vasisht, do sha e the grief, the shame
and humiliation at the butchery that
taken place with no action on the part
of the Gujarat Government and the
complete failure « f their police machinery
and comple‘e fairare of their Intelligence
Department. Thase are not my words
but the words of everybody. Otherwise,
why should Mr.
to fast unto deatn to atone for the sins
some of the peorle of Guarat had com-

VIorarji Desai have gone |
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mitled against the minorily community
in Ahmedabad?

(Interruptions)

1 will come to you later, but I have to
single out you also.

Now Mr. Vasavada said—he may be
right as far as his information is con-
cerned—that he had received only 150
compensation applications. May I add
to his knowledge that in the office which
1 run for retief work I have got 5,000
applications for compensation cases? Mr.
Vasavada has referred to a particular
number of people killed. May I tell this
hon. House that it does not inciude those
17 persons returning from the Khwaja
Ajmer fair who were butchered at Ambala-
yasan by stopping the train and who
included three ladies? He has not said
a word about those who are butchered at
Sabarmati, at Ranip and at Kali. May I
draw his attention to this also that on
the 18th, when the riot took place, there
was no curfew? Until the 19th there was
no curfew. And if on the 19th the curfew
was imposed, it as imposed within the
walled city of Ahmedabad and not
throughout the municipal area of Ahmeda-
bad, with the result that the worst
holocaust and the ‘worst acts of bar-
baris—murder, loot and what not—took
place. These are the words of Badshah
Khan

“ g F A A 7 what ¥ e}

No action was taken. Even then I am
fully supporting the Government. What
happened in Ahmedabad is not all, It has
happened in Kheda, in the land and
birth-place of Sardar Patel, whose son
and daughter are the hon. Members of
this House. It nas happened in Kheda
where our slderly statesman, Shri T. K.
Patel, an hon. Member of this House,
happens to reside. Now I am not relat-
ing all the facts. I am conscious that
now [ am replying particularly to Mr.
Vasavada giving him all this additional
information. Probably he may not be
knowing all this, and I am just adding
to his knowledge in this regard.

Now Dr. Antani has come out with a
theory, irresponsible and mischievous,
that Mr. Yunus Saleem came with silver
bullets.

DR. B. N. ANTANI (Gujarat) Thank
you for the compliment.
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SHRI G. H. VALIMOHMED
MOMIN : That is no compliment. If Dr.
Antani could prove his allegation, then !
Mr. Yunus Saleem should go, and if he
cannot prove his allegation against Mr.
Yunus Saleem, then Dr. Antani should
go for creating an almosphere of this
kind.

Then, Sir, I am to reply also to M.
Rajnarain. He began well bui ended in
his true Rajnarain style. He did not
demand the dismissal of the Gujaral
Government; on the contrary, he
demanded the dismissai of the Indira
Gandhi Government. Suppose I demand
his dismissal, itis even difficult Lo remove
him from this House because he is so
hefty. Anyway since he is not present
and he had begun well, I only appreciate
the first portion of his speech.

Then, Sir, Mr. Bhandari spoke about
the Ahmedabad riots in his own way.
Now I want to draw his attention to the
fact that a riot took place near a medini,

IRAJYA SABHA]

which is 65 miles away from Ahmedabad.
The medini is received in its course by
the non-Muslim residents also. This
medini is not of Muslims alone. This
medini consists of a dhobi jamat and Dhed
jamat. As a whole they are Hindus and
Muslims. This medini consits of the whole
Harijan jamat and their leader is there.
When they reached the shrine, there the
people take a pledge, the Muslims, and
the non-Muslims known as Dheds. There
are two mujavars: one is a Hindu gentle-
man and the other is a Muslim gentle-
man. Then each member of the com-
munities, because of the sufisti¢ secular
ideal, they throw flags on the tomb, and |
in ninety nine cases it is the Dhed flag—
Dheds are one of the most oppressed and
suppressed class—-which  sticks on the
tomb. Then the peop'e shout, “Here is
the saint who has showered his blessings
on the meanest of the mean.”” This is how
it goes on, and then the commaunity is
treated. This is an annual fair and this
medini was inaugurated by one of the
Ministers of the Gujarat Government,
Mr. Chimanlal Patel. This is an annual
affairs and the cows of this Maharaj are
venerated. The Maharaja is inside the
temple and these cows returned at the
same time. But unfortunately some of the
cows strayed into the procession kicking
about, and they were to be warded off.

Now this created a misunderstanding.
Aad whea this misunderstanding arose |
immediately the Muslim leaders run |

\
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to the temple to dispel the misunder-
s:anding. Mind you, what had taken place
was outside the temple walls where the
oiher sadhus with their chamchas and
¢hillums were sitting. It had no reference
to the sahdus wno satinside. 1 have given
in writing to Shri Jairamdas Daulatram
that this medini is of this type. The medini
takes out a rath jatra and when it passes
the mosque, the Muslims come out of the
mosque and they pay respects to this
Maharaja and this Maharaja gives money
to the mosque. This is the secuiar charac-
ter of this medini rath jatra. Now, what
happens is that that apology was not
accepted and why was it not accepted?
Because one Jaggara—Jaggara means of
quarrelsome person-—happens to be Secre-
tary of the local Jana Sangh of Ahmeda-
bad. The Hindu Raksa Samiti . . .

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) ;: To whom was the apology
tendered ? To the Sadhus or to the Maharaj?

SHRI G. H. VALIMOHMED
MOMIN: What to do; you will not take
us inside.

SHRI SUNDAR SINGH BHANDARI:
The question is, where did this Jaggara
come in the picture?

SHR1 G. H.
MOMIN: Because the
the scene to create Jaggara. You have
seen the havoc and you cannot escape
the blame. The Hindu Raksha Samiti
people come and . . .

VALIMOHMED
Jaggara was on

SHRI1 SUNDAR SINGH BHANDARI:
We cannot accept a wrong charge.

SHRI G. H. VALLTMOHMED
MCMIN: You can verify and I will
correct myself. If I am wrong T will
apologise and you should also apologise.

Mr. Vice-Chairman, if thic apology had
been accepted things would have been
over. One Amubhai Shukla. a Congtess-
man comes to the Moharaj and says:

arg fyl & awm FAA AG FWI)

Mr, Jamuna Shankar Pandya, President
of the City Congress, comes and asks
the sadhus to get out, The Muslim leaders
waited till midnight and they were not
taken by the police there and the sadhus
said—I am not talking of the reverend
Sachu who is siill revered among the
Muslims—ihe outside  sadhus  said
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nothing doing a wd the result was that the
Muslim leaders had to leave that placc
because they wer: being surrounded by the
sadhus. Then it starts on the 18th. I
ask you : if your temple or a church or
any place of worship is desecrated you
say it is very hurting then equally you
hz}ve to accept this position. On the 18th
night at Khadia the mosque is descrated
and what do the people of Khadia say?
They say this i the Stalingrad, the
stronghold of R5S and Jana Sangh.

SHRISUNDAR SINGH BHANDARI:
Is that so? Could you tell the House who
got elected from Khadia to the Municipal
Corporation ?

SHRI G. H. VALIMOHMED MOQ-
MIN: I will show you from the papers
I will give you t 1e facts. Next morning on
the 19th..

(Interruptions)

That is how this happens. 1t is you alone
who are shouting; it is the guilty people’s
mind. The rest :ve gquite sympathetic.

SHRI SUNDAR SINGH BHAN-
DARI: Who got elected from Khacia?
That wiill show what you say is correct
or nov.

SHRI G. H. VALIMOHMED
MOMIN: I am giving you incontrover-
tible facts. Mr. Vice-Chairman, Sir, next
day things happsn. This very Minister
returning in the evening from a programme,
who had inaugur ited this Medint told me
Mr. Yunus Saleem and the Parliamentary,

scretary, Anwir Baig: ‘when T was

- returning on t1e 19th  evening my
daughter told m: how holy has come up
now’ and the M inister asks whether this
- is holy day. He isked the constable what
was happening iind he says: the city is
burning from th: 18th and this is the 19th
and no curfew 1s imposed. He says he
rushed to the C. M’s house and asked:
are you aware of allthis? And he says yes.
Be it noted that on the 18th all the GPCC
members were a.sembled at the Congress
House but none of them cared to go even
to the temple o see or do anything to
stop these things. There is nothing on
record. But if iy such thing had been
done 1 will b¢ too glad to hear that.
Now, it has harpened in Baroda; it has
happened in Pal:npur; it has happened in
various places and why has it happened?
"1 will come to that afterwards but this
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question has also a political aspect,
will come later on to the Jana Sanghis
and other in detail but this has got a
little political aspect. And that aspect
is one, Mr. S, K. Patil, defeated in his
own Bombay town got an asylum in
Gujarat at Banaskantha and there he
propounded a theory of coalition with
likeminded poltical parties, Swatantras
and Jana Sanghis and today we see them
all sitting together, His dreams have come
true.

s gz fgg we @ 9 AR Ay
qNIE ¥ 7Y 29 S, # My s\
FY FEATH T 3, TAHT T T 11T

SHRI G. H. VALIMCHMED
MOMIN: It is a fact. When the minority
leaders Jagjivan Ram and Fakhruddin
Ali Ahmed cautioned and wanted clari-
fication fron: President Nijalingappa as
to what was geing on, action is not taken
against Mr. Patil but action is taken
against them just like the case of Muslims
who have become the victims of butchery
and oppression because of this axis that
was going on.

Now 1T come to the other thing. Tt is
Mr, Peerzada who sends a telegram to
our beloved Prime Minister and the words
are ‘we are being slaughtered like animals
and our property destroyed like anything.
Please send the military.” Ultimately
all hopes failed to get any police protec-
tion and like the father of my community
who was nothing but a mirage to Gujarat,
the birth place of Gandhiji, nobody came
forward to lay down their lives. None
came forward to tell the people: what
are vou doing? This is butchery. And where
did all this happen? In the labour
area where the INTUC is most powerful
and who did it? The lower elements of the
society. But why was not any information
given and if any information was given
why was no action taken? 1 will come to
the sequence of events. Mr. Peerzada sends
this telegram. It was good of the Prime
Minister, it was good of the hon. Home
Minister, Shri Chavan, to take interest
because it concerned the very existence
of the minority community.

SHR1 BHUPESH GUPTA (West
Bengal) : Mr.  Vice-Chairman, there is
a feeling on this side that Mr. Shyam
Dhar Misra has not got out of the habit
of the Treasury RBenches.
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SHRI S. D. MISHRA (Uttar Pradesh) :
He is already here mentally; T am here
physically only for the time being.

SHRI G. H. VALIMOHMED MO-
MIN: Then in the military cantonment
area it is a tragedy that one of the inmates
of the Ashram had to suffer. That is
Ghulam Rasool Qureshi. The mob went
to Gandhiji's ashram but was the police
there? No. It was good of the ashramites
to creat a ring around him and stake their
all for saving him. T salute them for
that and Ghulam Rasool Qureshi was
saved. But was his son saved who
happeneed to have married a Harijan
girl, a completely secular merriage accord-
ing to Mr. Mohan Dharia but to which
I am apposed?

SHRI K. S. CHAVDA (Gujarat): She
is not a Harijan girl, my friends.

SHRI G. H. VALIMOHMED MO-
MIN : All right, I will correct myself.
She is a Hindu girl. (Juterruptions).

SHRI K. S. CHAVDA: You are mis-
leading the House. Don’t mislead the
House. You said Khadia  was the
stronghold of RSS but has it any member
in the Gujarat State Assembly ?

SHRI G. H. VALIMOHMED MO-
MIN: I will come to the Gujarat State
Assembly. Mr.  Chavda, just as I re-
present the minorities you also represent
the minorities. Let it be well known. I am
referring to the cantonment area. Why was
the Commer Hostel, a purely Muslim
hostel in which non-Muslim boys were
there ransacked completely and the boys
had to flee for life? Where was the police
then? Not only that. Mr. Chinoy of
Bombay Garage said he had to flee
for his life. It was not only in the bank
area but I am talking of the cantonment
area where the Ministcrs arc there,

Now coming to the sequence of events
there are threc things that had preceded.
One is the Al Agsa mosque.

THE VICE-CHAIRMAN (M. P.
BHARGAVA) You have taken 15
minutcs.

SHRI G. H. VALIMOHMED MO-
MIN: Let somebody give me time. It is
my own people at Ahmedabad and I come
from Gujaratand I am the lonely Member
sitting on this side,

[RAJYA SABHA]
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SHRT SUNDAR SINGH BHAN-
DARI: They are all our people, nof his
people alone,

SHRI G. H. VALIMOHMED
MOMIN: You are also my people,
I agree. Now I come to the Quran affair,
When the Quran  affair happened it
happened before my house. My people
were beaten up at midnight. I told to
Mr. Morarji Desai: ttis is the tclegram.
He said if there was anything you don’t
puat it tere. He was then my leader and I
respected his wish. And besides the
honour of Gujarat Government was my
honour ana ¢\en today it is so.

AN HON. MEMBER: It is not so
now.

SHRI G. H. VALIMOHMED MO-
MIN: It is. You outsiders have 150 business
to in‘erfere in  our internal matters,

And belicve it or not [ was the one man
in Ahmedabad to say: who has the
audacity and cheek to sell Quoran in
the lorries 7 But that Muslim is not being
found. Then came the other affair; it
was about the loudspeaker. Even in the
Governor’s meeting, even in the Parlia-
mentery Secrotaries’ meeting, because the
time was over, it was not done.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : Mr. Momin, your
time is also over.

SHRT G. H.
MOMIN: I have not come even
conclusions. I cannot help it. You
to permit me,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): No, no.

SHR1 G. H, VALIMOHMED MO-
MIN: All right; ict me have a few minutes
and let me finish it. This 15 very impor-
tant, very heart-burning. But 1 do not
want to disturb the socd work done by
Khan Abdul Ghafiar Khan for restoring
peace. I stili know ttere is goodwill
among my Congress members wherever
they may be sitting. We want peace; we
shall establish peace and keep the pledged
word we have given to Mr. Morarji Desai,
1t was the Muslim leadcts he said who
have taken the path of peace and we
shall work in that path for peace. Now,
coming to these three incidents. I can
understand that the Chief Minister was
summoned here by the Prime Mirister or

VALIMOHMED
to the
have
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requested to core here, whatever it may
be. The Home Minister went to Ahmeda-
bad. I thank hisn for his visit, The Prime
Minister makes in air dash from Kohima.
I feel grateful t» the Prime Mirister for
showing conceri at the butchery that was
going on. With. ut even taking a cup of
tea she wvent to he Jagannath temple and
asked a plain .guestion : Where is the
temple which his been desecrated? Also,
where is the mosque that has been
desecratea before the eyes of the police?
The police station is like this and the houses
were burnt like that. The mosque is like
this and tke bou ses were burning like this.
What more testimony do you need than
the testimony o " Badshah Khan himself?
He said tkat th: Government had failed.
Now, are our Muslims devoid of all senti-
ments or the "uslims of any country.
Jt has had a direct bearing on the Rabat
issue. Because ‘he feclings were so 1ufled,
quite naturally v e got the treatment known
as rebuff. Tn due course, the Ahmedabad
riots were quelled. If the military aad
acted or if the 1rolice had acted or even if
the riot scheme was enforced, it could bave
been quelled immediately. Now, Sir, two
words only remain, What ore we to do
for the protect on of our life and pro-
perty? What are we to do with the Hi-
tendra Desai G.yvernment? It is a Cong-
ress  Governmini., We do not wart 1o
topnle it. We di: not want to go from the
frying pan to 'ne fire. There is the Swa-
tantra Party. Therc is no socialit party
or any other party of leftists,  After
what has been done, were the anti-social
elements arresttd? Even three days back
I read in the papers that two truck loads
of ammunition were caught hold of.
After all these, two truck loads from
Bapunagar we'e seized.  Therefore, 1
demand nothing but justice from the
Hitendra Desa Government. I do not
want any political party or any individual
to fish in troubled waters.

THE VICE-t ' HAIRMAN (SHRI M, P,
BHARGAVA) : I have to do justice to
Members.

SHRI G. H. VALIMOHMED
MOMIN : On: minute more. I want to
assure them 1pat whatever may be our
differences on t'ie question of this Congress
or that Congres s, I stand for the promotion
of peace. T stard for Hindu-Muslim unity.
I stand for respecting your temples,
whether you r
1 shall respect them because:

i

3
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As a little soldier I am on the side of

. dominant features of the situation.

Shrimati Indira Gandhi as far as the
Congress is concerned. I am proud of this
moment and 1 convey my thanks to all
sections, except a few, including my
own people for the concern which they
have shown, for the sympathy which
they have shown and for the goodwill
they have shown. I am personally grate-
ful and I convey our thanks to our Prime
Minister. The answer she has given for
stamping out communalism is democracy,
secularism and socialism. The fate of
others is they will be thrown into the
dustbin  of ‘history. The leadership and
the programme of Shrimati Indira Gandhi
is a victory for victory and a defcat for
defeat. T conclude by saying

A2} fErgeame —~ qrseRrEE |
Thank you very much.

SHRI K. P. SUBRAMANIA MENON
(Kerala): Mr. Vice-Chairman, in a
debate of this sort, it is necessary that
we should be clear about the facts, ghe

C=
condly, we should analyse the reasons for
this phenomenon, not merely the appa-
rent and immediate, but also the deep-ro-
oted and the latent reasons which cause
communal riots. Certainly we must aiso
chalk out a way so as to prevent them in
future. Now, it is admitted on all sides
that the Ahmedabad tragedy was one of
the most ghastly occurrences in the
history of our country since independence.
What are the dominant features of this
tragedy? In my opinion, the Ahmedabad
tragedy is not an isolated phenomenon.
1t is the latest, the most grotesque and the

most gruesome of the incidents which
have been going on in this country for
the last few years. We have had Ranchi.
We have had Meerut. We have had Nagpur
and we have had indore.  Ahmedabad
caps it all, with the most extensive des-
truction of life and property, with the
most gruesome exhibition of inhumanness
etc. Ahmedabad is a landmark in the,
occurrence of communal  disturbances
in this country. The second feature of
the tragedy is that the premonition qf

spect my mosque or iiot. | the coming eveits was {hoic. The eutiocl-
I fies in

the State should have been alert.
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[Shri K. P. Subramania Menon]

In fact, it has been pointed out in the
press as well, T think, in the Home
Minister’s Consultative Committee, that
the Government of India themselves had
warned the Gujarat State Ggvernment
as long ago as may last of the possibilities
and probabilities of a communal situation
arising out of the prevailing tension in the
Statc. Now, there is a State Government
which absolutely refuses to take note
of the warning given by the Government
of India and which, on its own, should
have found out what was going to happen
or what was happening, but it refused to
do it. We must find out the reasons for
that. The third and the most important
feature of it is this. Yt is particularly
rather tragic for people like us who believe
in the destiny of the working-class that
the class which sheuld historically and
objectively be the guardian of the unity
of the people and which is the most consis-
tent, porsistent and intrepid opponent
of racial, religious and communal cbs-
curantism, itself has becn the object or,
the victims of this communal poison. Now
this is a tragedy which is more serious
than the occurrence itself. Tt has got very
serious implications for the future of our
country, not merely for Ahmedabad.
Wesaw itin Indore, we saw it in Nagpur.
This is a situation which calls for special
heart-searching by the leftist  parties
themselves,

i
!
|
|

The fourth feature of this situation is
that communal incidents in the country are
in inverse proportion to the level ot
polirical consciousness or the level of the
leftist and democratic movement in the
country. You would have noted that the
communal incidents took place in precisely
those areas

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : You may continue
after lunch. The House stands adjourned
till 2 p.ML

The House adjourned for
lunch at one the clock.

The House reassembled after lunch at two
of the clock. THE VICE-CHAIRMAN (SHRI
RAM Ni1was MIRDHA) in the Chair.

SHRIK. P. SUBRAMANIA MENON :
Mr. Vice-Chairman, I was referring to
the correlation between the development
of the democratic and left movement in
the country and the incidents of the com-
munal riots. As you would have seen |

[RATYA SABHA]

in Ahmedabad and 1066

other places in Gujarat

from the records, it is clear that the location
of communal disturbances is increasingly
in places where the left movement and
the democratic movement is weak, and
this has got a lesson for all of us who
have got the integrity of the country,
the unity and the solidarity of the people
at heart, and that lesson is that the only
antidote to communalism is development
of a rational movement of the people
based on scientific principles and opposed
to all sorts of obscurantism, religious,
communal or even moral. Therefore,
those who have got the unity of the people,
the development of the economy and the
solidarity of the country at heart should
strive hard to see that the people are led
through  channels which are smenf.nﬁc
in thought, which are rational in action.
This is one of the ways of overcoming this
phenomernion.

The fifth feature of this situation is
that the riots, as we have seen in Ahmeda-
bad, were not just accidental. were not
the result of sudden emotional upsurge
but have been in a way planned and well
directed. This is clear from some of the
press reports, Here is Mr. Ajit Bhattacha-
rjca of the Hindustan times, he says :

“Areas of mass pillage and arson
were horrifying, but far more sinister
wer e specimens of pre-planned, selec-
tive destruction. On many roads,
especially in the suburbs, where the
communities were intermixed, every
house and shop belonging to a Mus-
lim had been gutted. It was as if
they had been marked in advance.”.

This is a serious situation. It is not as
if the whole thing was done in  spur of
the moment, but planning had gone
behind the whole messacre by some people
whoever they may be, who were interested
in seeing that these incidents were utilised
for the destruction of the minority com-
munity.

SHRI G. RAMACHANDRAN
(Nominated) : If you are sure there was a
plan, that it was very carefully arranged
and everything, then who did it? If there
was somebody, who was it who did it ?

SHRIK. P. SUBRAMANIA MENON :
I will tell you of course. This question
Mr. Ramachandran has asked. Some of
the reports suggest that the R. S. S.
and Jan Sangh were behind this. For
example, in the Hindustan Times report
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it has been pointed out: “Two days be-
fore the temple incident, Mr. Balraj
Madhck, the ana Sangh leader, was
warning Ahmelabad citizens of an
‘inevitable’ Pakistani attack on Gujarat
while casting doubt on the loyalty of
Muslim leaders’.

SHRI NIRAMJAN VARMA (Madhya
Pradesh) : He hLas not incited anyone.

SHRI K. P, SUBRAMANIA MENON :
In any case 1 will have to go by press
report. Again it has been said :

“According to local reports the first
cases of arscn after the Jagannath
temple 1incident occurred after some
time, in a Ircality some  distance
away in whith the Jana Sangh and
RSS  orgarsation s
strong.”’

SHR1 SUND/\R SINGH BHANDART:
This was what “Ir. Momin was referring
to.

SHRIK.P. SUBRAMANTA MENON:
I have no idea ubout Ahmedabad. This is
what has come "n ihe press report. 1t has
come in the Hir dustan Times . ..

SHRINIRANJAN VARMA : That may
be Karanjia press also.

SHRI K. P. SUBRAMANIA ME-
NON: It has come in Hindustan Times.

AN HON. MEMBER: It is not a
Muslim paper ?

SHRI K. P. SUBRAMANIA
NON: It is run by Mr.
all revere. We <o not revere him. This
is the thing. 'T'his particular feature is
that this has bee 1 preplanned.

ME-
Birla whom you

Again, here 3 another thing. Shiimati
Manjim Bai whe has given a report about
these incidents in this paper...

SHR1 SUND.AR SINGH BHANDA-
R1 : Which papur ?

SHRI K. P. SUBRAMANIA ME-
NON : It has ome in *Secular Demo-
cracy”’, editor Shrimati Subhadra Joshi.
She has given extracts from certain
Gujarat newspa-vers. Here the translation
of the Gujarati ¢xtract says:

“‘Ratan Lzl i3upta on behalf of Hindu
Dharma Ralsha Samiti announced

particularily |
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through this handbill a public meet-
ing on 19th September at 7 p.M.
It talks of the Muslim communalists,
insult to Hindu temples and scrip-
tures and calls upon people to join
the meeting in large numbers to hear
of the future programme.””.

Again in another handbill issued without
name or anything it says:

“It rouses the Hindus to action for:
Dharma Yuddha (Righteous War) when
Hindu religion is being dishonoured
and facts are sought to be superseded.
1t calls upon Hindus to give all
cooperation in the programmes of
Hindu Dharma Raksha Samiti and to
boycott economically and socially the
community whose members have
dared dishonour Hindu religion”.

Again, we have known about some of the
speeches which the Jana Sangh and the
RSS leaders Lave made especially suggesting
that the Muslim people should become
what is called part of the Hindu naticn.

SHRISUNDAR SINGH BHANDARI:
No, do not try to mislead.

SHRI K. P. SUBRAMANIA ME-
NON : You subscribe. . .

SHRI SUNDAR SINGH BHANDARTI:
Who told you ?

SHRI S. K. VAISHAMPAYEN (Maha-~
rashtra) : They want Rama and Krishna
to be adopted.

SHRISUNDAR SINGH BHANDARI:
‘Indianisation’ has been said.

SHRI K. P. SUBRAMANIA ME-
NON : And there have been insinuations
that the Muslims are nct loyal to India
and that they should be treated as aliens
in this country.

SHRI SUNDAR SINGH BHANDARI:
Tt has not been said.

SHRI K. P. SUBRAMANTIA ME-
NON : This has been said in many piaces.
(Interruptions) T do not understand Hindi.
You sepak in Hindi. The last point that
1 want to make is that the Gujarat Go-
vernment had signally, miserably failed
in quelling the riots. Here again, 1 will
go through the Hindustan Times cuttings,

SHRI S. K. VAISHAMPAYEN :
Whose paper is that ? ,
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SHRI K. P. SUBRAMANIA ME-
NON : The cuttings of Hindustan Times.

AN HON. MEMBER: He will

quote
Mrs. Subhadra Joshi now.

SHRI1 K. P. SUBRAMANIA ME-
NON : It has been said—

“For the first two days, the Gujarat
Government did not take any action
to curb the riots.””,

Not only that. What needs to be looked
into is the role of the Government.

“Not only did they not mitigate the
evil influence of rumours, but have
also turned a Nelsons eye to
wards those out to create trouble.
During this period, whenever the
custodians were approached for help
by the harassed citizens, the reply
invariably was something as follows:
‘Do not panic’. People are a bit
angry. They will be all right after
letting out the steam.”’.

Again,

‘“‘Houses were burnt in the neighbour-
hood of several police posts and the
police looked on helplessly on the
plea that they were under the order
not to use force.”.

This is the miserable situation. The
police was not initially called out to quell
the ricts and even when they were called
out. they werc not asked to act at all,
they were to take a soft line. This is a
criminal neglect on the part of the Gujarat
Government and this has to be looked into.

Let us consider what are the reasons,
the immediate and the more deep-rooted.
In our opinion, the immediate reason for
these riots to take place and for the
Government of Gujarat to keep quiet
initially was that the Gujarat Government
itself was psychologically  conditioned
to tolerate communal parties and com-
munal influences and communal riots
because it is politically aligned with the
Jana Sangh and the Swatantra Parties.
This is a fact.

SHRI NIRANJAN VARMA: What
about Jagatdal ?

SHRTSUNDAR SINGH BHANDART:
This is an innovation.

SHRI K. P. SUBRAMANTA MENON:
act of histoty, of politics

[RAJYA SABHA]
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Every one knows that tke Government of
Gujarat was aligned politically. ..

SHRI NIRANJAN VARMA: 1
asking you about Jagatdal.

am.

SHRI K. P. SUBRAMANIA ME-
NON: Secondly, the leaders of the comeé
munal parties and the RSS were spreading
all sorts of rumours and stories to incite
the passions of the Hindus, to incite
the religious susceptabilities of the Hindus,
to attack the Muslims and the newspapers
were also there. Even I should say thai the
All India Radio was ready to broadcast
without checking a rumour that the city’s
milk supply was poisoned. Even the All
India Radio was used to incite communal
poison.

AN HON. MEMBER : Mr. Gujral’s
radio.
SHRI K. P. SUBRAMANIA ME-

NON : While this may be the immediate
reason, there are more deep-lying, deep-
rooted reasons. As you know, Sir, the
bourgeoies calss which rules this country
is already in a crisis and in order to divert
the attention of the people from the
burning problems of the country, their
existence and their struggle, these things
are resorted to, by all sorts of subterfuges,
to divert their attention and to channel
it through destructive and disruptive
channels, and communal riots aré one
of the actions through which they achieve
this end. We have seen; we have heard,
for example, Mr. Chavan himself ad-
mitted in this House that the Shiv Sena
is part of the conspiracy of the big
business in Bombay to destory the working
class movement in Bombuy. Similar i3
the case with the communal disturbances
in other parts. This is a part of the cons-
piracy of the big business in this country
to divert the attention of the people, to
divide the working poeple and to disarm
them in their struggle against the ruling
class. That is why in the period of econo-
mic crisis, in the period of mounting
unemployment, in the period of rising
prices, the communal incidents are also
on the increase because this is an easy
way of the bourgecis—landlord class to
divart the attention of the pecple from the
burning problems which they face.

Therefore what should be our approach
to the solution of this problem? If you
think of it more rationally, more scienti-

| fically, there can be no solution to the
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it is seen in fiistory that even in the
developed capit.tlist countries the comunal
disturbances a e the order of the day,
because capital'sm can exist only by divid-
ing the people on racial, communal,
caste or other iines, by dividing the unity
of the people. We have seen in America
how the minor ty Negroes are oppressed.
We have recent'y had instances of comm-
unal disturbances in Northern Ireland and
such other part- of that country. Therefore
this is part of the capitalist ~mechanism
of adjusting to the needs of capitelistic
exploitation of the people. Therefore,
unless the very basis of the society is
changed, unless the basis of the landlord-
capitalist rule is eliminated from the
country, there can be no lasting solution.
But at the same time, governments, par-
ties and movenents which are loyal to the
unity of the country, which are loyal to
the unity of thi: people can exert. ..

SHRI S. K VAISHAMPAYEN:
Secular ones.

SHRI K. P SUBRAMANIA
MENON : (Considerable pressure in

preveniing the.e things, as we have seen
from what is \appening in West Bengal.
In West Benga!l though there is a strong
Communist mvement, leftist movement,
there also communal disturbancss cccur
and the Government there is in a position,
has the will, tc put down the disturbances
with aniron hand.

SHRI K. S. CHAVDA : 1t took one
one weck in Jagtal.

SHRIK. P SUBRAMANIA ME-
NON : It too only four days and consi-
der the differe ice—how the West Bengal
Government is dealing with the communal
sitnation and how the Gujarat Govern-
ment is dealing with it.

SHRU SUMDAR SINGH BHAN-
DARI : The poor Chief Minister of
West Bengal.

SHRT K. P. SUBRAMANIA
MENON: That is a different :hing.
Lastly, it is iinportant to remember that
the oppression of the minorities is part
of the oppress on by the majority of the
people of this country, by minority of
capitalists anc landlords. Today we find
that the oppruission is not merely of the

Muslims but of the Harijans, the tribals, |

the working people. The majority people |

are members of this iegime of the landlords,

in Ahmedabad and 1072

other places in Gujarat

of the capitalisis, and the oppression of
the minority forms a part of the larger
oppression of the majority of our peop}e
by the landiord-bourgeois regime which is
out to defend itself against the people
as a whole. And therefore, it is important
that if we are to save our country from
these dangerous situations, it is necessary
that we should have a movement (_)_f all
the oppressed people, of the Harijans,
of the tribal people, of the working people,
of the religious minorities, and lead that
movement towards a bettter life and a
better society in this country.

SHRI G. RAMACHANDRAN : I
am grateful that Mr. Mani has brought
this issue before the House and, may 1 add,
he made an excellent speech in moving that
we consider this matter? I wish he were
here because at one point I wanted to
join issue with him even when he was
speaking. 1 would do so very br§eﬂy
and then go on to cover what I consider
are the other salient points.

SHRI K. S. CHAVDA : 1t is not only
Mr. Mani. There are other movers,
twenty, of the motion.

SHRI G. RAMACHANDRAN: I
am not tothered about that. 1 am refer-
ring only to Mr. Mani’s speech. I
appreciated what he said. But at ono
point I  wanted to join issue with him
then and there but the Chair would not
allow it at that moment. He referred to
what Mr. Chavan, the Home Minister,
is supposed to have said that we should
recruit Muslims into the police and the
Army, and Mr. Mani said that this is
the most dangerous thing that anytody can
do. I asked him a question. Supposing
there was a bar of some kind against the
Muslims joining the Army or the police,
tacit or explicit, wholly or partly, then
lifting that ban cannot be in any way

dangecous. If the Home Minister were
here. ..
AN HON'BLE MEMBER : Hc is

represented.

SHRI G. RAMACHANDRAN: ...
I would have liked to ask him why it
is that he now raises the issue that Muslims
should be admitted into the Army and the
police. Till now has there been any bar of
any kind, of any degree, against this kind
of recruitment? What he sard implies that
there has been some tacit disapproval
of that kind of thing; otherwise he need
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not have come and said what he said. Never-
theless. What he said is absolutely correct
and there is nothing dangerous about
it. What was dangerous was the
previous situation. A correction of a
wrong cannot be dangerous.

Having said that—1 am sorry Mr, Mani
is not here to hear what I say—Ilet none
of us in the House look at this matter as
an admission that this communal problem
has come as asudden eruption now in the
wake of what happened in Ahmedabad.
This is the oldest cancerous poison in tne
body pclitic of India. It was there during
the 200 years of British rule. It was this
poison which cut India into two. Its till
remains with us after 2t years of freedom.
if I were asked what is the greatest shame
in this country today after 22 years of
freedom, ¥ would say it is this commune-
lism in the body politic of our country.

I want to refer to Mr. Chavan again.
He said you can probably prevent an
eruption of commrunal tension, but once
it breaks out, nobody can control it for
some time ; 1t cuns riot like a forest fire.
I think this is true, and in dealing with
any guilt af the Gujarat Government,
fancied or real, we must keep this in mind,
that once a communal riot starts it is not
casy to control the fires of communal
rassions. We discovered it during the da;s
of partition: nobody could contro} it.
The thing got completely out of hand.
We have, therefore, il we are wise people,
to concentrate ot. preverition, doing every-
thing that is humanly possible, that this
thing bccomes less and less possible in
this country.

1 remember Acharya
saying that Gandhiji’s
away for ever communal *ensions in
India. What an illusion? In spite of
Gandhiji’s martyrdom we are where we
are now. What hoppened i Gujarat or
Ahmedabad is almost the same as what
happen¢d during the partition days,
savage butchery, brutality which can
shame even the brutes. So what is it that
we can do, Sir ?

Kripalani once¢
martyrdom put

When the trouble erupts it becomes a
pelice problen:. It is no longer a problem

of culture education or anything. Once
butchery, violence and brutality start,
it becomes a police problem, and if the

police are not alert, if the forces of law
and order are not ready to tackle a situa-
tion of that kind, then the Government

[RAJYA SABHA]
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bacomes guilty. We might today look at
this problem from diflerent political
points of view. Some are interested in
judging Gujara guilty. Some are inte-
rested in judging that Guja-at is not
guilty. We are all irying to make political
capital out of this shameless tragedy.
Let us rcfrain from doirg so With the
best of geodwill let us all admit that there
was partial paralysis of the ferces of law
and order in Ahmedabad for two or three
days. I would add that this can happen in
any State in India. It can happen in {L.P.
It can happen in Kerala, It can happen
anywhere, When a sudden eruption takes
place tke administration gets temporarily
paralysed. That does not mean that it
did not happen in Ahmedabad. There is
ample 1estimony of impartial chssrvers,
writers in the press and of people who
have talked about it that for two or three
days the entire machinary ¢f law and oraer
got paralysed in the face of this situation.
This should not happen because we may
have to live with this trcuble and we must
be prepared for this trouble at two ends—
one at the end of the law and order position
and the other, taking all preventive
measures.

Now what preventive measure  can
we take? We have the national irtegration
programme. We have been talking and
navseam about everything that we have to
do to bring about naticr:al integrati u,
and at the end of it all this karpens in a
State which ordinarily is one of the best
in India, well-goverened and one of the
the best organised in India, and in some
ways more loyal to Gandhiji than many
othker States. It happens there.  So the
tragedy deepuns. The preventive things
that can be taken come at once inte the
domain of education and culture. I
held cur present system of education as
mainly guilty in a matter of this kind
Everything changes in this country but
education dces not change. Whart the
British reople have left hav. goes on
unchanged and wg are¢ all =ngulfed in
that ystem of education.

We had an Education Commission
which procuced an excellent report. When
that report was discusced on the floor
the House, 1 told Dr. Sen who was tha
then Education Minister that if h2 succec-
ded in impl menting evar. 10 per cent. of
the recommendations ot the renort of this
Commission, he would go down as an
immortal in the history of cducation
in India. He hes not bern able to do that.
He left suddenly. A new man has come



Mot;on t¢ recent
Commun.l disturbances

i

1075

[24 NOV. 1969]

If you talk to him you will hear of the ‘

many insurmoun:ible difficulties in imple-
menting what thi: Comunission has asked
for. If our educational system remains
what it is we ar.: not going to dzal with
this problem cffectively at all at the
ne:ded levels of :ducation and of cultur:.
We are now h:ving a phenomenon of
religious revivalism in this country. Reli-
gious revivalism 1s one thing and religious
renaissance is another thing. Revivaism
is crude and dangerous; it hands over,
religious valaes and traditions to the
fanatics. But if 1t is religious renaissance
then it picks ur the best in religion and
culture and stresses such things. I am
afraid this relig ous revivalism is one of
the crudest thiigs happening in  this
country, It can be met not by the police
or the army, b1t only by the right type
of education a1d by spreading the idea
of the composit:: culture of India. That
India’s culture is a composite culture i1t
something which does not go into the
syllabus or the curriculum of studies of any
school or collegs. There is no such thing
as an undiluted Hindu culture in this
country. Anyboly who says thereis should
be sent to a lu tatic asylum. There is no
such thing as & dominant. Muslim in-
flueace in this nountry, though they re-
mained here for several hundreds of
years as the rulus. And the British were
here with all the impact of their political
system. But you cannot say Western cul-
ture dominates India. Luckily for us we
have a maga:ficient composite culture.
If we can. from the primary school
through the secondary school, through
the colleges anc the universities in I[ndia,
propagate the iclea that Indian culiure is
a composite cu'ture of which any nation
can be proud nd into which has come
Hindu culture, Muslim culiure and
Western culturs and every kind of culture
and tradition . he world has known, and
if we can mak: our students inherit this
composite culture, then when they grow
up they will bu Id up a better India than
the terrific kind of thing that we are seeing
in front of us ti-day. Who will change the
educational system? I once asked Pandit
Jawaharlal Neru: “You are giving so
much time to industrial  development;
you are giving' o much time to many other
things. Have you ever been able to give
any time to edicational reconstruction?”’
He said “T arr Sorry, I have not been
able to give tirie to it.”” Somebody has to
give time. Parli iment must insist that some
body should g ve time because if you are
educating the children, boys and girls,
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young men and women, millions and mil-
lions of them, in the wrong direction why
do you expect them to go in the right direc-
tionsuddenlyin a crisis ? Youare push-
ing generations into the wrong direction
and you expect that they will go in the
right direction when you want. It is to tally
wrong. So we must cverhaul this system of
education, so that from childhood onwards
our boys and girls will grow up in the
tradition of mutual respect for each other’s
religious traditions and cultures and in
love with the wonderful treasures that
lie Tocked up in the different cultural
wraditions of India. Our education is not
doing its duty. I am sorry the Education
Minister is not here. [ havetalked to him.
He is conscious of this. But everybody
seems to be helpless.

Now, apart from this, thereis such a’
thing as adult education. Every time the
Budget has been discussed on the floor
of this House, I have brought up this
subject. There is really no mnation-wide
programme of adult education in this
country. Adult education is not literacy
only. I was once invited to the United
States by one of their leading Adult Educa-
cation Associations, and when I went
into their areas of work, I did not find
itliterates there; I found doctors, lawyers
and men of the highest eminence coming
into the arena of adult education. be-
cause adult education is education in the
living challenges of current situation.
There is no such thing here. We do not
educate the adults at all. More than 300
millions of our people are illiterate in this
country or are only semi-literate. And the
entire body of boys and girls, millions of
them. go along with the old system which
the British have left behind. We must
attend to this thing. Tt is easy to sit here
and say “Something has gone wrong some-
where; so crucify somebody; throw a
stone at the Gujarat Government, throw
a stone at the Jan Sangh, throw a stone
at the Muslims or throw a stone at Rama-
chandran because he is talking nonsense
of this kind on the floor of this House.”
All this is easy. But this work is very
hard-building up the foundations of
a new national outlook, which we

are not doing. So this problem remains
unsolved.

Tuere is only one or two things that
I would liketo add. One Deputy Minister’s
name has been mentioned, There was
a concentrated attack that that man had
gone there and fomented or encouraged
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.all this trouble. I think there can be no
greater nonsense than this. No sir_lgle
man can creale a trouble of this kind.

Somebody can help, somebody can
hinder but the trouble burst {from a
background.

SHRI S. D. MISRA : Nobody said
that.

SHRI G. RAMACHANDRAN: But
to put any blame like this on one single
man is not proper. But if this is true
then this must be studied carefully. He

[RAJYA SABHA]

is a Deputy Minister of the Government,
He should be given an opportuaity to
explain what happened. He should be
heard. It is no use making wild accusa-
tions about a Deputy Minister and give
no chance to him to exonerate himseif.
If it is true, then he does not deserve
to be a Deputy Minister. If it is a untrue
then those who told these lies about him
must take back these lies. You cannot
leave such a matter in the air untouched.

I wouid plead with all the strength
at my command that no political party
should try to make political capital out
of this shameless tragedy. It is a shame
on all of us. It is a shame on both the
wings of the Congress. It is a shame on
the Jan Sangh. It is a shame for the Com-
munist Party. It is a shame for each one
of us. None of us can escape from this
shame. Nobody can say that one parti-
cular group is responsible. All of us are
responsible. It is in that spirit that we

should approach this problem. Thank you.

SHRI BHUPESH GUPTA : Mr
Vice-Chairman, Sir, I agree that we
should discuss this matter dispassionately
and from a broad national angle, and
party  divergences, group  divergences
should not be allowed to colour our consi-
deration of this matter and prejudice our
ideas and capacity to analyse why such
a thing has happened. Here we, those who
are secular, whether one is sitting here or
there, have no differences that secularism
has to be upheld and communalism has
tc be put down and stamped out of our
public life. Over that matter there is bro-
ad agreement. There may be divergences
as to how the problem should be viewed.
There may be differences in regard to the
analysis. (Inferruptions) There may be
divergences with regard to the assessment,
For example, I may say something ;

in Ahmedabad and
other places in Gujarat

1078

sbcut the Gujarat Government and my
friend, Mr. Misra or somebody may not
like it. But that does not make him com-
munal, nor am I guided in this matter
by narrow considerations. Surely if other
facts are there, they should be given,
because we should take the bona fides at
least in such matters among the anti-com-
munal, secular forces and parties in this
country and then proceed to discuss this
matter. But if we bring in, or inject into
the. discussion, narrow considerations,
division in the Congress, division bet-
ween Communists and non-Communists,
then, of course, nothing can be done. Of
course, there will be some differences, and
serious differences, with those who believe
in communalism. But there are many
amongst us who, despite other ideological
and political differences, are in agreement
as far as the fight against communalism
is concerned. How it is to be done—that
may give rise to certain divergences,
differences in approach or method, and
so on. Let us, therefore, discuss this
matter in that light.

Riots are nothing new in this country
even after independence. Recently the
Home Ministry of the Government of
India circulated certain papers to the
members of the National Integration
Council and these papers show that every
year over the last four or five wyears,
several hundred communal incidents have
been taking place in the country, some
major, some minor, some leading to
a catastrophic development or holocaust
of the kind we saw in Ahmedabad, others
not so serious. But we have seen that we
have been living with communal incidents,
Not only communalism which is in the
minds of the people, but the manifestation
of this disease or malady in our body
politic is already there in the form of
big or small, major or minor, incidents
all over the country, Ahmedabad is no
exception to this. It is not as if Ahmeda-
bad has suddenly shown something which
is ghastly and tragic and the others are
all free from this. If you go into its past
over the past four or five years, practically
every State in India, at one time or the
other, has been effected by the communal
poison leading to communal incidents for
which we all must share the shame and
sorrow. The Ahmedabad incident or the
disturbance there is unprecedented since
the days of the partition of the country. In
its brutality, in its magnitude, in its
savagery, in its arson and lotting on a
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mass scale, it hus surpassed the past re-
cord barring, f course, the communal
disturbances thiit accompanied the tragic
partition of the country. Therefore, we
will have to tike note of it and try to
learn from wha: happened in Ahmedabad
so that we guard against similar things
overtaking us in other parts of the country
in future. Now ¢ is not possible for me to
go into the details of what happened. You
will be surprisel up till now we do not
'know how manv people have been killed.
We know the ;asualties in the Second
World War. We know the casualties in
the First Wor'd War. We know the
casualties in  he Indo-China bordet
conflict. We kn)w the casualties in the
Indo-Pakistan War. But surprisingly
when in Ah aedabad our compatriots
killed one anot ier, we do not know even
the casualties, n1ow many have been killed
how many hav. been injured, how many
houses have been burnt. Is it impossible
for the Gujarat Government, or, for that
matter, the Central Government, to
make a study, to make a reasonable assess-
ment, as to the number of human lives
lost? T do not know why it should not be
possible. I b ame the Central Govern-
ment and the (ujarat Government, both.
We are getting accustomed to the killings
of this type. Tnis seems to have become
a part of our ‘ife. We need not bother
about whether « Hindu kills a Muslim or
a Muslim kills a Hindu. No matter who
kills whom in a communal riot. Tdo not
lock at it from that angle. But the very
stabing is stabbing the heart of India and
that pain shoul:! be felt by all men wherever
you live, whelher you live in Manipur.
or Maharashtra or Himachal Pradesh.
The Ahmedabtd riots and the killings
there should te taken as the killing of
the very basic concept and the ideas of
our civilisation. That is how we should
view this matter. Nothing of the kind has
been done. The Central Government
senids commisrions for finding out so
many things. But here it did not send
even a responsible officer of the Investiga-
tion Deartment to find out as to how
many people have been killed. Itis no use
only saying th:t the Gujarat Government
has not done it Surely it has not done it.
But what are you. the Central Govern-
ment, doing lere ? I should like to know
that, The Guiarat Government has been
at fault in many ways, To that T shall
come. But the Central Government too
has its own re ponsibility.

Mr. Vice-Chiirman, according to our
information, not less than 3,000 people
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have been killed. It is not 45Q. It is not
less than 3,000 to 4,000. But nobody
who has made some assessment would say
it is less than 2,000 . . .

SHRI K. S. CHAVDA : What is the
soucce of your information ?

SHRI BHUPESH GUPTA : Listen.
I donot claim perfect truth. I am placing
before you the figures that I have. I should
be very happy if it is less, Mr, Chavda,
bear with me, I am not a man who has
gone to the streets there. When Mr.
Chavan says 450, can I not say a little
more if I think it is so according to my
information? (Interruption) Do not laugh.
Mr. Chavan said 450 and you did not
ask Mr. Chavan, “What is the source
of your information?’ because the
figure is low. The moment I say it is
3.000 you immediately challenge my state-
ment.

SHRI K. S. CHAVDA: Mr. Bhupesh
Gupta, Mr, Chavan mentioned it in
the statement laid by him on the table of
the House in answer to  Question No. 65.
You did not care to read it,

SHRI BHUPESH GUPTA: I have
read it. Do not blame me on that. You
seem to have faith in Mr. Chavan. I
am glad you have faith in Mr. Chavan.
T do not have faith in him, Mr. Vice-
Chairman. After all, they had been kith
and kin, Faith does not depart from them.
E_ut in this matter I do not have faith in

im,

SHRI S. N. MISHRA (Bihar): Your
faith or lack of faith has to be tested.

SHRI BHUPESH GUPTA: Surely.
Do it.
SHRI G. RAMACHANDRAN :

May I ask you a question, Mr. Bhupesh
Gupta ? You began by saying that it
will goup to 4,000. .

SHRI BHUPESH GUPTA: Some say
so.

SHRI G. RAMACHANDRAN: Then
you came down to 3,000 and you ended
up at 2,000. What T am saying is only this...

SHRI BHUPESH GUPTA: 1 am
coming to that. I have got that figure.
You allow me to finish. e
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SHRI G. RAMACHANDRAN: I | I am not taking it into account. It is
only repeat what you have said in your impossible because many people do not
argument. You have said, ©“1 have no faith | go and report even for fear of bemg ar-
in Mr. Chavan.”” Is this difference in | rested or of being subjected to all kinds
the numerical figures, the difference | of harassment Therefore, itis not possible.
between faith and non-faith? You can understand that how many
people must hae been injured. As far as

SHRI BHUPESH GUPTA: That is \ the destruction of property is concerned,
philosophical and numerical. That is | some people have given the figures like
both philosophical and numerical. Mr. | this. The Gujarat Chamber of Com-
Vice-Chairman, let us not debate here as | merce says it is Rs 35 crores. It says the
to how many figures have been given by | loss of property is to the extent of Rs. 35
the various sources. It is quite possible | creres including the loss, I believe, in-
that some people Fave exaggerated it, some | curred by the mills angl‘ so on. There isa
people have belittled it. But I am bringing | Gujarati paper called ““Vyapar™. Accord-
to yo1r notice the differe st figures that have | ing to it the figure is something different.
been given. Is it not the duty of the Cen- | According to it, it is a little over Rs. 40
tral Government to go into this question | Crores or so. These are the figures obtained
to find out what exactly is the position | through various sources. These will have
rather than rely on the report given by | to be gone into and found out what hap-
the Gujarat Government? This is what | pened. Now, Mr. Vice-Chairman, it is
1 am saying. Now, I will give you some | not merely the number of people killed.
figures. You should consider the brutalities, the
manner in which they werle killed. Bon
fires were created where children cut into

bogirtl’,s :\}rfre i?g?regegizrgber t3hle2 g?éﬂ pieces, were thrown in. People were taken

; S . h out of their houses and thrown into the
Hospital wards. This is the information | p,,nfre. The hooligans went with lists

that we have collected. Check it and if | i "ipeir hands in search of therr victims,
I am wrongl should be only very happy. | yrouont them out from their houses—
On the 20th September the corresponding | 1o hooligans who went in maddening
figure of dead bodies in the Civil Hospital crowds—and throw into the fire that
in Ahmedabad was 691. On the 2Ist | o, med them. That is what happened.
September it was 945. The total comes | 17w 2150 tell you. Seventy two people
to 2,048  according to this. Now Mr. belonging to  the minority community
Chavan should come and tell us that this | were hrought out, lined up, and they were
is wrong. I am not cooking up figures here. | yiieqin 2 row in their places. I have

This is our information collected from got a whole list of these numbers which
various sources. People have discussd the have been submitted formally to the

matter, have gone into this matter. Now | prime Mirister, along with the statements
you find out the facts. Then again some | a4e by the relatives of the victims,
of the dead bOdlt?S had come through thq their mothers, and so on. How can you
Vadilal Sarabhai Hospital and Lallubhai deny such things? Go into the se records
Hospital as well. And these figures do | ;14" then arrive at your conclusions.
not include some 1,014 dead bodies which | g, ch violence and brutality we have
were sent without postmortem —at all. | rarely known since 1947. Let us not try
However, after the 22nd they stopped | {, conceal things beacuse  Pakistan
sending the dead bodies to the hospitals | mioht take advantage of it in the matter of
and htqndreds Ygﬁ% ;.Sentatstr agtlzt d?shvf/he propaganda; they do it in any case; they
cremation g u al' | exaggerate figures, the Pakistan Radio.

Shamshan where they dug pits to bury | gy t'how can we hide facts? We have to
the killed and sc on. Here is a statement face the facts and the manrar in which

I hae made. Tell us it is wrong. Now. this | \e face them and deal with them will
is something very serious. Therefore, create confidence in  other parts of the
I say gross underestimation of the persons | yor1d that we arc a secular State and our
killed has beenmade. It would not be,ac- | secylar ideals cannot be questioned even

cording to me, less than—from whatever | ; the face of these ori o
materials I have got—3,000. Therefore, in th of these grim calamitics that

correct me, Mr. Chavan. The Parliament g:;lt(s g}aéij;gt Ahmedabad and — other
will continue to examine it, and correct )
it and tell us. Both the Centre and the

Gujarat Government should go into it ‘
again and say that it is wrong. As far K
as the number of the injured is concerned, !

.- —_— e ———

Now something about the gnesis of
these riots. It is very difficult to give a
very comprehensive picture. But one thing
I must bring to your notice. Mr. Sriman
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Narayan, Goverrior of Gujarat, in a
public statement said that the riots in
Gujarat were the 'vork of organised gangs.
He repeated it several times when I met
him. Now let u- see how it happened.
For the last several months, starting from
the beginning o the year, communal
activities have grewn in Gujrat. On 27th
January this yeur or so there was an
R.S.S.camp in Ahmedabd where 1,700
volunteers attended and in  that camp
very inflamatory -peeches were made by the
R.S.S. leaders who addressed them. Now
the records of these speeches must be
with the Government if they have any
source of intelligence. Surely some offictals
there, includirg the Governor, knew
something about it. But perhaps they did
not take it so seriously. Speeches were
made that India would soon be attacked
by Pakistan and that Gujarat would be
the first target ol attack, and many other
things of that kLind were said and the
theory of Tndianisation of Muslims
was propagated ‘here and explained there.
They can see the records and find out what
kind of speeches were made. Surely an
R. S. S. speech is not something like
Rabindra Sangect; it must be something
different. They are also secretly mad
and others are 10t allowed to listen to
them. I would l'e very happy if an R.S.S.
speech is like mussic or a song or something
from Ramayarna and Mahabharata.
But they are entirely different.

Then certain incidents tock place.
A procession came out and that procession
was brought oul by the Hindu Raksha
Samiti, the Jen Sangh, the R. S. S.,
the Hindu  Mahasabha and the like.
They said ““Gacdar hai Musalman, bhejo
usko Pakistan. That was the slogan.
Everybody in  Ahmedabad heard it.
Surely the autiiorities must have heard
it. It came out 'n the newspapers also.
There was a precession on the Al Agsa
mosque business and there was a slogan
that whoever touches the Muslim culture
and so on, will be fought against. People
understood that to be against the Israelis
who they thought were responsible for

sacrilege of the mosque there. Anyhow,
these things wer: going on.
Then, Mr.  Vice-Chairman, the inci-

dent of Quran tcok place in March where
a lari with Quran in it is supposed to
have been hit by a lorry or rather a police
truck, and nalurally some communal
Muslim elements took advantage of it
to rouse communal passions. Some of
them were ariested after that incident

6—41 R.S./69.
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but most of them were released on  th®
recommendation of some friends of th®
Congress Party; 1 am not concerned with
the Syndidcate or any other faction
because at that time they werc all tcge-
ther. I would never believe Mr. Mishra
would be involved in any such thing, no
matter where he sits. Some Congressmen
were responsible for it; 1 do not care
which faction they belonged to. On their
intervention these people were roleased.
Do you kow why they were released ?
A deal was arrived at between the com-
munal Muslim elements and gome sec-
tions of the Gujarat Congress, because
the municipal elections were to take place
in June and they thought that they should
get the Muslim support in order to face
the Swatantra Party and others. There-
fore they exploited communaliem for
electoral purposes. You can check up
this information, whether it is trué or
not. Then came the Ramayana incident.
A kind of story was spread that Rama-
vana had been kicked. This time the
Hindu communalists got active and spread
communal passions, but nothing was dene
by anybedy in the Goverpment to go
into this matter and tackle this problem.

Then I must say that my friend, Mr.
Bhandari, has got a lovely friend and
colleague, Mr.  Balraj Modhok. He is
like a comet and goes cverywhere. Mr.
Balraj Madhok appeared on the hori-
zon in Guijrat suddenly and he addressed
the Rifle Training Club in Ahmedabad.
(Interruptions) I am not saying anything
against you.

SHRISUNDAR SINGH BHANDARI:
I am here physically present to
contradict it.

SHRI BHUPESH GUFTA: Because
you sit with me and with Mr. Mishra,
you must be a better man. Now, Mr. Vice-
Chairman, there Mr. Balraj Madhok
gave an exposition of the theory of
Indianisation of Muslims; it is a very
favourite theme of my fr.end, Mr. Madhok..
In the other House wherever he gets.
a chance. he gives his theory.

SHRISUNDAR SINGH BHANDARI:
Your friends in that House will deal
with him.

SHRI BHUPESH GUPTA: Why dces
he go and address the Rifle Cleb without
me? That way, Mr. Vice-Chaiiman,
Pakistan’s attack™ and cthcr things were
spread and it was said that Guiarat
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would be the first victim and so on.
Naturaly feelings were roused. The
Government knew it but it did not do any
thing. They are very much afraid of
doing anything against the Jan Sangh,
wherther Mr. Chavan or anybody else.

I am not saying that they should oppress |

them but they should at least take note
of these things, that such propaganda
was going on.

Finally came the Jagannath  Temple
incident. You know some mela was
there and in  the course of that mela some
untoward incident took place and it is a
fact that some stone fell on the outer
wall of the temple and it was spread that
two sadhus were killed. This incident
was exploited tut even then the Govern-
ment did not act properly to intervene in it.
Now herc  have got some
photographs for the benefit of
my friends. Here is the photo-
graph of a mosque, and the whole
of this very big mosque called Idgah
is destoryed and it is in shambles. The
~.cture would show that this place lay
exactly near a police chokki called
Idgah Gate. And yet a very strongly
built structure could be demolished to
pieces, could be reduced to mere shambles
in that manner, too freely, at leisure,
with the police doing nothing. Now here
is another picture. Find out wheve is the
police station and ask the police what the
police were doing when this had been
destoryed in this manner. Here are other
pictures. Here is a picture, Mr. Vice-Chair-
man, of Pattaninagar in Chamanpura
where all the huts stood, and they were
all destroyed, and you can see in the
picture the complete destruction. Not one
survived the destruction. Here is another
picture, the scene of Kabbadi market
section, an iron scrap market, which
was wholly burnt out. Every shop here
belonged to the Muslims. It is situated
in Baherampura ward. I would like to
kriow what the police were doing. Here is
another picture, of Gandhi Chawl, a
Jabour colony. Gandhi Chawl is in
Asarwa ward near Chamanpura. Almost
all quarters were reduced to dust as this
picture would show. This was also pre-
dominantly Muslim inhabited. I woula
like to know what the police were doing.
Here is another picture. This is a place
where Muslim houses lay in between
Hindu quarters. All the household mate-
+ials were brought out like this with the

3 p.M,
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Muslim inhabitants driven out or killed
when they refused to go out. Then a
bonfire of all their property took placc.
It is exactly on the road that is there.

(Interruptions)

Here is another picture of Chamanpura-
Asarwa wreckage where every hut of the
Muslim  labourers was destoryed. All
Muslim labourers had stayed here. Several
cycle shop in the city belonging to Mus-
lims—1likc the ¢ne seen in the pictura—
have been destoryed. The overall number
of the cycles so destroyed easily exceeds
ten thousand.

Then there are other pictures also of
destruction.

SHR1! S. D. MISRA : 1 would like to
know from Mr.  Bhupesh Gupta if he
can show the picture of the car in which he
travelled with the late Mr. Siddigui when
he toured Ahm.edabad.

SHR! BHUPESH GUPTA : 1 will
come to that. Why do you get up?
Obviously, I went to Ahmedabad to sur-
vey the riot-affected areas. Anyway don’t
gel upset. I am rot anxious to look at
photographe of mine.

SHRI K. S. CHAVDA : We want the
photo of the car in which you and Mr.
Yella Reddy travelled, in the car o) the
late Mr. Siddigui.

SHRI BHUPESH GUPTA :1 am glad
you are found of my photograph. Here
is another picture of the Hindu houses
which had bcen burnt.

SHRI B. V. ABDULLAH KOYA
(Kerala) : 1 wonder why people laugh
at this tragedy of this country.

(Interruptions)

SHRI BHUPESH GUPTA : Now these
incidents took place when the police
had become inactive. Now let me come to
the role of the police and the ad¢minis-
tration. My friends should not get upset.
We have criticised the State Government
previously. It does not mean criticism
against you or against him or against
anybody.

KUMARI SHANTA VASISHT: Your
time is up.

SHRI BHUPESH GUPTA :1 will take
as much time as Mr.  Rajnarain took
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or for that matler Mr. Sunder Singh |
Bhandari took. !

The first thing i that the administration
failed. It did not t ikke any preventive action
when it should have been taken. It did
not start propage 1da and other activities
before September, when it was known
that the situation was getting very ex-
plosive—number one. Number two: for
thirty-six hours the police were not to be
seen ,and here was no action. Even when
the police came oit, the y were not issued
firearms. They were given some batons
and lathis, with  which, obviously. they
could not control the volent riotous
crowds. Number -hree; 2ven when they
came out, one of the Superintendents
or others passed :he order, “Do not try
to control the ¢ -owd—which they were
morally bound to do. Try to control
yourself.”” The palice were asked not to
control the crowd but to control them-
selves so that the, would not take action,
Number four; when the military were
called, belatedly though, again they
also were not pioperly used even then
because always, as you know, the autho-
rities take it into their head that to employ
the military isto ndmit the failure on the
raort of the police and ihe normal ad-
ministraticn. Thi: has been the experience
everywhere, and ia this case too they were
inhibited by the fear of being exposed to
the kind of criticism that they were not
efficient 1n dealing with it and that is
why the military had to be called out.
Now this is a very serious matter; before
the riots started, and even after the ricts
started, no significant arrests took place.
Arrests took plac: only when Mr. Chavan
went there, and there again the real ring
leaders were not arrested.

[24 NOV. 1969]

!

SHRI K.S. CITAVDA : Mr. Bhupesh
Gupta, the riots started at 3.30 on Sep-
tember 18, and 'he arrests were made
at 5.

SHRI BHUPESH GUPTA:  Some
arrests. The majo - arrests of the real ring
leaders, even wher Mr. Chavan  was
going round theie, did not take place.
What is the use «f arresting the smaller
fry?

Now the police should have knownhis
this fact, this revzaling fact I am giving
you. Now, if ycu look atthe meodus
operandi, you will find that most of these
Dharias, which were used, were newly
made. And the suggestion was quite
clear. Some peosle were getting them
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prepared. And yet no action was taken
Mr. Vice-Chairman. Then! heard the
report of the All India Radio giving tne
story of milk naving been poisoned, and
within hours contraaicting the same story.
Whoever was responsible for it certainly
contributed to rousing communal pas-
sions. Then what happened? In some
places the State Reserye Police actually
participated in the riots. The ordinary
police did not take part but in many
cases they connived ai it and they re-
mained inactive. The properties were
looted ana the houses were burnt. People
were killed, all this when the police were
standing by. At the same time the S.R.P.
there was taking part in the riots. Re-
ports have been made by peope belonging
to the minority community who had
suffered in their hands. They have not
yet been gone into properly.

Now these are facts. You can deny
thern, but surelv some of these would come
up before the Inquiry Commission. Mr.
Vice-Chairman, that is how it happened.
The failure of the police and of the
adminisration is not just and ordinary
failure. There seemed to be some cal-
culation behind it. As far is the Gujarat
leaders belonging to the Congress or the
Government are concerned, they had the
idea that the Jana Sangh would be their
future friends and hence they did not like
to go against the Jana Sangh ortheR S.S.
We know thejr feelings of friendship and
so on. Even if a brother goes to kill
somebody else, another brother should
stop it. But that was not done because
of political expendiency or certain other
considerations.

Here 1 have got the list of people who
have seen the people committing murder,
arosn, loot and so on. Thejr names have
been given to the authorites, but they
arenot being arrested or prosecuted. Some
arrests have taken place, but many of the
ring leaders have gon scot-free. They
are moving about but nothing is being
done. There is collusion beetween them
and the police administration or local
administration—whatever you call it
Mr. Vice-Chairman, this is how the.
riots took place. Major riots, whether in
Calcutta in 1946, or in Bengal in 1950,
or in other places, could not have taken
place to the extent they did had it not
been for the fact that a secticn of the
police and of the administration was
with therioters and sympathetic to them.
Thnat has been our experience.
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SHRI K. S. CHAVDA : How do you
conveniently forget to mention the
Jagatdal riotsin the 24-Parganas district
in West Bengal, the recent riots?

SHRI BHUPESH GUPTA: 1 do not
see why my friend should quarrel with
me. I do not wish to quarrel with him.
I understand that that riot took place.

SHRI K. S. CHAVDA : 1 did not
want to quarrel with you. I was only
placing facts before you.

SHRI BHUPESH GUPTA : The
Jagatdal riot is bad and it has been sup-
pressed. But will you compare the Jagatdal
riot with what happened in Ahmedabad ?
That is the trouble. I am glad you have
not now brought the story of Rabindra
Sarovar stadium.

SHRI K. S. CHAVDA : A hundred
persons were killed in the Jagatdal riots,

SHRI BHUPESH GUPTA : Wherever-
riots take place. whoever are the autho-
rities, it is the duty of the authorities to
quell them. And if my Government there
has failed, criticise them; I will not
object, but do not bring in the Jagatdal
riot I can cite hundreds of riots but I
am not talking about all the riots. There
are incidents almost every day and at som
place or other it takes place. But there
is a holocaust the like of which has not
taken place over the last twenty-two years
since independence, It could be compared
only to the ghastly holocaust of partition
days when we know what happened.
Don’t bring in other things Surely my
friend is entitled to criticism and surely
he should help us also in fighting this as
1 should help them. There is no question
about it, Therefore, Mr. Vice-Chairman,
the Administration has failed.

KUMARI SHANTA VASISHT: Sir,
how much timeis being allowed to
Mpmbers? We should get our time party-
wise.

SHRI K. S. CHAVDA : Only one
Member from our party has spoken.

SHRI BHUPESH GUPTA They
should get moretime; 1 am not objecting
to 1t.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : We do not
have plenty of time for everyone to be
given as much as he wants,

[RAJYA SABHA]

|
|

in Ahmedabad and
other places in Gujarat

1090

KUMARI SHANTA VASISHT : Only
one Member from our side has had a
chance.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : You will get
your chance.

SHRI BHUPESH GUPTA : The hon.
Lady mever protested that day. She always
protests at wrong times.

KUMAR1 SHANTA VASISHT: Don’t
confuse issues. Mr. Vice-Chairman,I am
asking whether time is being allowed
partywise or is it 15 minutes for each
Member? If it is partywise our party
should get one-sixth.

SHRI BHUPESH GUPTA : They
should be given more time butI am sure
they will not need all that.

SHRI1 K. S. CHAVDA : The debate
will have to continue tomorrow.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Piease wind up now.

SHRI1 BHUPESH GUPTA : Now,
these are the facts that I have placed
before you. Who is responsible for it?
Somebody must be accountable for it.
When some incident took place here in
November, 1967 near Mr. Kamaraj’s
house in connection with the anti-cow
slaughter demonstration we did not bother
as to which side Mr.  Gulzarilal Nanda
belonged. We demanded his resignation
and he had to go.

AN HON. MEMBER : But he has come
back.

SHR1 BHUPESH GUPTA: He
not come back as the Home

. has
Minister.

KUMARI SHANTA VASISHT: Now
you are ot demanding Mr. Brahmananda
Reddy’s resignation; the situation has
changed, 1sit ?

SHRI BHUPESH GUPTA: At least
1 do not demand. You will demand and
I may not help you.

KUMARI SHANTA VASISHT: Why
do younotdemand ?

SHRIMATI YASHODA REDDY
(Andhra Pradesh): How does Mr. Brahma-
nanda Reddy comein here?
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SHRI BHUPIISH GUPTA: That is
for the two ladses to settle. Mr. Vice-
Ch_airman.I sa. that Mr. Ritendra Desai
is in charge ol the Home Department
apart from beng the Chief Minister.
He is answera-le for this. Imagine if
Ahmedabad hal happened in Calcutta
some of our fiiends here would have
demanded Cent:al intervention. 1 amnot
demanding Cen|ral interventicn now. But
can’t the Congress find out another Chief
another Chief Minister for Gujarat?
Why should Mr. Hitendra Desai be
there ? They cavsurely find another Chief
Minister. ({nter ruptions) Mr. Vice-Chair-
man, Mr. Hiendra Desai should have
gracefully resigned himself. Surely for
‘Gujarat anoth¢- Congressman could be
found. All th.t we get is a fast by Mr.
Morarji Desai ~wonderful thing, A fast
by Mr. Moraji and nobody bothered
about it.

SHRIC. D. PANDE (Uttar Pradesh) :
It stopped the riots.

SHRI BHUIFESH GUPTA : It was not
4 fasi that was needed. In order to overa-
haul the Admi nistration, create confidence
amongst the n'inority community those
preple who have committed direliction of
duty, to put 1t mildly the Chief Minister
should have been removed from positions
of power and authority. I remember at
the Srinagar meeting of the National
Integration Council last year in June it
was Mr. Morarji Desai who said in his
speech that if riois broke out in any
place the magstrate should be held per-
sonally resporsible and tnat they should
be answerable for the riots. It should be
taken as fai ure on their part. That
was thestatemr2nt made by Mr. Morarji
Desai before :he National Integration
Council at Srinagar and when these riots
had occurred n Ahmedabad surely Mr.
Morarji Desat could not expiate the sin
of the Admini:tration by going on a fast.
(Time bell ring+).

SHRI SUNDAR SINGH BHANDARI :
Mr. Indulal Yagnik was also on fast,

SHRI BHIIPESH GUPTA Now,
Mr. Vice-Ch: rman, these things hap-
pened. As you know when Khan Abdul
Ghaffar Khan went there all the Muslim
refugees were orcibly removed from the
camp. There were 35,000 of them and
many of the:m were in private places.
They were al [orcibly removed. Why
did not the /Jujarat Government allow

[24 NOV. 1969]
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him to meet
Khan. Why
am finishing.

Khan Abdul Ghaffar
is it 7 (Time bell rings) 1

KUMARI SHANTA  VASISHT: Sir
he is not obeying the Chair.

SHRI BHUPESH GUPTA: I do not
mind more time being given to them.

KUMARI SHANTA VASISHT: The
Chair has been asking you to finish. You
are not entitled to half an hour,

SHRI BHUPESH GUPTA 1 I am
very much entitled to half an hour. I am
one of the movers of the Resolution.

SHRI K. S. CHAVDA 11 am also
one of the movers of the Resolution and
I should also be given half an hour.

SHRI BHUPESH GUPTA : That you
cantake up with the Chair.

KUMARI SHANTA VASISHT:
if he goes on like this then we. ...

Sir

SHRI BHUPESH GUSTA:11 am not
preventing her. Why should she prevent
me ?

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): Please wind
up now.

SHRI BHUPESH GUPTA : I have
got a lot of other material.

KUMARI SHANTA VASISHT: You
must obey the Chair and sit down.

SHRI BHUPESH GUPTA: If Mrs,
Yashoda Reddy tells me [ will sit down
Ifyou tell me I won'tsti down. You know
very well you cannot make me stop. I
will go on speaking and you also go on.
Neither you are hearing me nor I will hear
you.

KUMARI SHANTA VASISHT: You
must bey the Chair. For the last 15 minutes
the Chair has been asking you to finish
and you are going on speaking. It is very
Wrong.

SHRI BHUPESH GUPTA: You have
not become the Deputy Chairman,
I am not going to discuss with you,

KUMARI SHANTA VASISHT: You
cannot take away other peoples time.



1093 Motion ve recent

Communal disturbances

. SHRI BHUPESH GUPTA : You settle
it with the Chair. Mr. Vice-Chairman,

how much time have I got? T am not
going to listen to that lady.

THE VICE-CHAIRMAN (SHRI1
RAM NIWAS MIRDHA)' You please

wind up now.

KUMARI SHANTA VASISHT!
should.

He

SHRI BHUPESH GUPTA: 1 am not
going to wind up because this is a cal-
culated disturbance.

KUMARI SHANTA VASISHT: The
bell has beenringing for the last 15 minutes
and you are not ...

SHRI BHUPESH GUPTA: Why is
she standing up against? Sir, has she
taken your permission to stand up ?

KUMARI SHANTA VASISHT : ...
listening to the Chair.

SHRI BHUPESH GUPTA: Sir, I ask
you; has she taken your permission to
stand up ?

KUMARI SHANTA VASISHT: You
must obey the Chair.

SHRI BHUPESH GUPTA:
not taken your permission.
sit down,

Sihe has
She must

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA):Please take your seat
He is wninding up now.

SHRI BHUPESH GUPTA: Sir, I am
very grateful to you. At least for once
she has listened to vou.

KUMARI SHANTA VASISHT: You
also listen to the Chair.

SHRI BHUPESH GUPTA :
addressing the Chair.

I am

KUMARI SHANTA VASISHT: Not
only address the Chair, but  you should
also obey the Chair. Obey for a change.

SHR! BHUPESH GUPTA: I
once you have listencd to him.

say for

KUMARI SHANTA VASISHT : You |

also listen. I
Do not worry about that.

[RAJYA SABHA]

in Ahmedabad and 1094

other places in Gujarat

SHRI BHUPESH GUPTA: But, Mr.
Vice-Chairman,she is displaying obedience
in disobedience.

KUMARI SHANTA VASISHT: No,
no. Obey the Chair. .

SHRI BHUPESH GUPTA: My friend’s
sense of obedience is queer. She says she
is obeying and then without your permis-
sion she gets up. She demonstrates
disobedience  and then she asks me to
obey and then she disobeys you.

KUMARI SHANTA VASISHT: Let
him obey you.

THE VICE-CHAIRMAN (SHR!RAM
NIWAS MIRDHA) : You should have
wound up by now.

SHRI BHUPESH GUPTA: She cannot
prevent me from speaking, but you can.
She cannot do that.

KUMARI SHANTA VASISHT: He is
taking so much of time. [s he speaking
from the Government side and how long
will he speak ?

SHRIMATI YASHODA REDDY -
We will get our time, he has assured us.

(Interruptions)

SHR! BHUPESH GUPTA: Can I
proceed ? People may like feminine inter-
ruption. but I simply dislike it now.
Anyhow, 1 have placed before you some
of the facts. 1  think these should be
gone into. To the best of our knowledge,

we have put these facts before youand they
are certainly sericus. I have given cer-
tain facts and figures also. You may
question them, but try to find out.

Finally, before I sit down my request
is this. The Central Government should
make an assessment of what happened
in Ahmedabad and other parts of Guiarat.
1t is not Central intervention. They should
make an assessment not only with regard
to the loss of life and damage to property
but also about the genesis of this riot.
From that we may learn a lot of things.
My second suggesticn is that proper
rehabilitation facilities should be given
to the countless members of the minority

community who have suffered. As far as
I know, no member of the majority
community is in any camp, but nearly

always obey the Chair. - 35,000 belonging to the minority com-

| munity were in camps. Their problem
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has not been solved. In addition,

|
another ten to fifteen thousand were in |

private houses. More money, Rs. 10 |
crores, shoulc be given to the Gujarat
Government. This mconev should be.

utilised properl> for their rehabilitation.
The third peint I should like to make is
that the worker. are not being taken back,
workers belongng to the minority com-
munity. It secems a strange understanding
has been arrived at between the millow-
ners and the INTUC., Unless the workers
returned within  the eighth day, they
would not be taken back. Even when
they returned, |hey were asked to explain
why they werc ibsent on account of riots
and so on. Thit, again, is wrong. All
the workers belonging to the minoirty
community stould be taken back. as
soon as they re.urned to their jobs. Here
again I must point out this time uniike ‘
on previous occasions, the millowners,
some of them, seem to be sympathetic ‘
to some section of the rioters belonging \
to the mejority community. In the past
they had always taken interest in enforcing
law and orcer, so that the mills could be
run. This time they were not interested
even in runnir'g the mills when the riots }
t
|
!
r
|
|
!
!
|
|
|

were taking place. This and other aspects
of the matter should be gone into. Pioper
committees and other things should be
foimed.

Again, T would demand that Mr.
Hitendra Desai has no right to remain
as the Chief Munister of Gujarat. Another |
man with moral conscience should be
taken. He should be found from other
Gujarat Congressmen and made the Chief
Ministcr. I am not suggesting any change
of Governmen!. Mr. Vice-Chairman, 1}
say that in Grijarat it was the work of
the administra ion and the rioters to the
common end of creating distrubances there.
It is the Gujar«t administration, because |
of its politicali- expedicnt reasons,  be-
cause of their new found friendship and !
alliance with tl e Jan Sangh and the R.S.S. |
on the part ¢! some leaders, which gave ‘
encouragement to them to prepare the
ground for the rioting. When all of us |
travelled in Gujarat they were sitting in |
their homes. They made the police ineffec- ‘
tive and d:d not even call the military
in time, The Iecsson is whenever there |
is a riot, immediately the military should |
be called and ¢ ¢ployed no matter in which f
part of the ¢or ntry such riots take place. |
The whole thing has to be gone into. Let |
the Commissiin  discuss it and settle |
it in their owr way, but we in Parlinment ‘
are entitled to agitate our machinery here
the Central Government and other

. go into this. Let

| responsible in

1969] in Ahmedabad and 1096
other places in Gujarat
agencies, to find out the whole truth

and let us know what happened. The
she}me of Gujarat must not be repeated.
It is not enough to say that Gujarat is a
slur on us. We must show by action and
deed that we shall not allow such riots to
take place. That is all what I have to say.
I know Kumari Shanta Vaisht. I would
never accuse her of communalism. She
may differ with me on poitical grounds,
but she is one who has always spoken,
against communalism, against riots and
I shall be delighted to hear a good speech
by her. I assure you .. -

KUMARI SHANTA VASISHT: You
have taken enough time and there is no
time left,

SHR! BHUPESH GUPTA.: You may
go on speaking till midnightin the House
and T shall listen to you. 1 say the
Ahmedabad riots should be viewed and
studied in  the larger national intercst.
Serious lessons should be drawn. It was
a challenge to our very title and claim to
civilisation and our friends who are upset
by the Rabat incident are not upset by what
happened in  Ahmedabad. They think
that Rebat has tarni hed cur name but they
forget what Ahmedabad did to the fair
name of this country, the honour and
prestige of this country. I say, again,
Parliament know from
the Government sources also as to what
they think about the disturbances rather
than just dish out here some of the mean-

. ingless reports scnt to them by the ine-

flicient Gujarat admiinistration, which is
its own way by its acts
of omission and commission for the
holocaust that caused the loss of no less
than three thousand human lives and
enormous destruction to property.

SHRISUNDAR SINGH BHANDART :
Dyes Bengal send correct reports  ?

s ago Ho faw : ITEWEREA S,
d qraren A1 7 3@ fAeF 9T gt aenr
|TgaAr o7 |

SHRTM. PURKAYASTHA (Assam) :

. My namg is there .

THE VICE-CHA'RMAN (SHRI
RAM NIWAS MIRDHA) : 1t is still
there.

SHRI M. PURKAYASTHA: You

arc allowing lewder to speak for 55 minu-
tes. Members are called serially, but you
are picking up the Front Benchers . . .
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B WA%E'C&I&%I“;IQ)N ¢ SHRI | gu oI 7% g & i o 20 a1 Sfte
M NIW, ou wi
get a chance. | frarat \WH.T w g qgl famy 1 sreum
SHRI M. PURKAYASTHA : No, | 3 @ T&f o1 T 3@ | & «rw fret
1 should be allowed now. T rec}(:ydh my | @ AEfEEST 7 @ {E‘E(’\T gEE T
agai h er in which you - N )
prtest sgsost i mamtr in VR Y04 | e ree v e o e 3,
»i uo o ftsy :  IyEWEAE WA “ﬂrw‘aﬁtﬁf@.m%@ SHR &
za, & Faw 70 frang @ gafe At @l | 09 39 8 | WO Afww g 59
g, e & e st agEs F A TR g | S FAN @ AT EW A
ST ST A ¥ g qar ar g | 7 960 g9 ST TS g afﬁ"'“ Sl
al faa agr a1 | A% 919 9§ §Hg :{;T%T E‘W\ @ ?Eﬁam:{mr ﬁﬁma
FIAG I F IAAAT A, ST IATA FATR | BT GRT INEE WU -
= ¥ dar § st vim AeEw S fae EWW#T@"#’THTHH%W%@?T?\{
st Srt we wWgEmE W gEram | G 0 0 T AT A IEA F
gzer & 4 o & o § | gad A q@ww&,ﬁa,ﬁmw‘wﬁr
S Fo Yar Iay qAT T ¥ AT g wat fF qed =W A A gr 9 W
3 TaE A @ AE L ad O Taat #Y, fgget wr SR gEeHTT
P ; ' F1 gHeel o ofR @ww" qar @
Ferfat gwa gl AR qE D fm = S -
qF N FET IHT @ T TR A wal il T_"Tﬁ'g’;f\} il *’ﬁﬂ@ﬂ
e U | gw fagdi ¥ fwwr, wEa- A oo TERT 4L IEH TRl
mwt & fadr, s w9 @ fr, w0 01 A€ NG § s |
= & By, oAl @ A A, | e o ,:’m f “‘T"'Tq? CUIRCUT
o fad, STy Aafedt & f T oaw | o %ﬁm e T, A
AEFL AT ) AT Fo qGT g, STIRAIE 41 F gm“rmagwagmw
IAY TIHT WX AW ¥ AW X awr wrga 9 & Fgf ¥ 0 q% gu AR fea
AT W E | W 22-23 AX@ A O FTTX ST F | FH A
A ¥ AR R FA wEAd qgey | N0 FEHT AT AL gH AT
2 9 50 g7 €7 &, FY; @i agap | O W0 A1 AWM H T T @
, g AT Star fi o S F ey qamAm SR

ATAEF 21 TE 3, 93¢ ®Y ¥ AUl o 5 X
T g, A g fe Ay W A A gy | o qee| B 98 I AT 0
st ¥ AR e o weEw g | © Zaq IAET FwAae fwar g, sfe

° ¥ AT ¥ Ada 9y e fF s

ZH F AF I IHE FA AT A T AR T
faiad #1 Fifwe #3,81 9g o G397 39- 1 Y AT T 77 G A e
gar | Aty Afaw @, S AN wAe-

A A T | AEHIEIE WS AqIe- N N N .
Tifas I Y, §® AN IWH qoEGEH | ﬁf” 7o q:ﬁ & EFWF'TST A
ATV ST wigd &, IS AN fwEr &y TIH W ®d @ Swd T e 3
a3 E gm A e A A ar gy | O T

?Trwg#mag“rﬁﬁﬁ et 1 & g, ot g ar i oAl & awt A
H rpEy #y qers & fac W g @sr g fram % 1 g% AW T A T e
qmmwm=f$a?af€ﬁwww“r-.Faﬁmaaqa"mafagaﬁqw"rﬁrﬁt
T 43T § qg aqam fF ag & @ | waemmi 4 6 wWro A 99T @ wAR

A,

¥ 4,
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F AW AR mam#amﬁm‘
fFar 1 safs ¥ o F-
fadta o wery gu, AfeT 18 arirE
N AFATE BT WY ) 9rE <qsATE
St qEw v Agt @ &, AT 18
g A FF NG 9T @ oAn,
" WAL AT FT ArgEi ¥ Sy @
g, TN B T yward favgeii & o
q ag=eft oY, A 7 iR faw & um-
HIT THTH qIgT HT 71 ST 9797, HEY
e e T, Wi g2 foar wn A
g @R St faw 18 arde &1 gEe-
AT H a8 137 T o ATq AT T
q, g whwW § qAAww qGF
T | qg ST AR A gATX €T FEl
g, oW fear

3 & qaeww fyeg #%
far @ e

A Afese A o T
X ITCOE FT 447 fagqr war v 7 18
g H1 T AT AT | AT AT
7 18 UG T & FEw! uwe w1 &
a1 | FIE AT A a, afew g faw
FE TJAT WT TH gAT 1 T FT 12
T OF A1 A e & U g A |
FE F@ AL AT | 19 AT & 91T
g1 owA g A A a%EnEl A Iaen
F foar & Tar 3 fag v o
TEAHT TARL ST qTEATE A A
WY E, UF T F W a9 A9 | A
FgHREE A UF @ a1d e fF
a—gaﬁfm‘r@rﬁfw TGATH
FE TAT A F ﬁﬁwfﬁsﬁ @
g ar ¥ oA A ¥ fr oE dew
:TWS'“TF’?T'{T'I g Fa fF
WR TF AFT F 20 A 50 FAeq
g aresAAa 408 feg ® @ 9N
AT A A AE B g AT Tg o
gt fF 7 @ 1z 9 qEaAT o are
WG )T W A2 gu g ar g |
g @ frwe Rfads ¥ gar @ fr
FATe gadl Ut W fR sgwRTETe

[24 NOV. 1969]

in Ahmedabad and
other places in Gujarat
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FoaEy WM awAR g T AR
AT B T FI ARIH A A
T o | IR wer B fegd, w
fergert &7 M FA AR qEATAT W
Fg1 ff oo WIS qEAAEAT A qA
FA AT THH AdreT T8 T fE 19
F WA AT I a<E °91ar g fem
T ) Fgt gl amae g, JfE
d%3t f am Tad & WifE g I
sy A feEr & 15 20 -
frder & 77 FrEEEy I® g 1w
Iq: qEAAAT FT AR gEm g€ W
g wg we, T 15, 20 ArRfads
¥ g W, TAK A OqT TR AT A
FY fF fFaT @R BX § | IR 9@ @mT
# Ffaw #1 fF fead @ F wwe
s § e fpad AW #1 A W §
gary ger S et off @ T’
TS ¥ 98 500 ¥ dfgw AE A 1 A/
7 @ TP A FE § fr
grgad 9 435 ¥ @Ear 2 & §, 94T
Tga & aml & Tu femgfiae g, afea
g9 WM F AT 500 SmatAAr F
g gE MR # ama & 15 faw A
T 1 IEE A g AGT gE AR
Tw W &1 gar 2, #fET g Awi @
T fAe

Ta &1 Fefd @ g dEw @
Fiarw &7 (AT AR ST FAA AH
A1z f57 & FF gw @m FEl ARt 0
TF ICE ¢ Fg0 TEHEW Ay | FEl
800 Wae T fewgsfisr 95 9 1 SR
FIE awes ff | gEA oOw smafwEt
& gax fag @gr, #ifow F A A6
faffee & wg &7 TF | SR
o5 3T T AT FAT AT AL AT AE IO
gawr A€ &1 91 T g | S
& ag 20 faq &7 avwn & @ 1 9H
g am Fifw 73X @ § froag foggsh
ot aE S, Af ag awE q@ S
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[RAJYA

[= To Sto fax]

wWE A AT AT E F Iwm s
I qET FES! fFHAT | S AT ATEX
fem & fqaar d e Sww § i
e s & fog @ig @ fegr @@ g,
ag I fgag ¥ Ay oy femm g,
Fy fFdy &1 99 ag wA,  § 9Ewr
1000 =7aT faar stran &, frer &1 =@
qg AT 4T I A 500 ¥AAT {TET Sual
g a1z ag ¥ frw %1 @ g, fem
F1 HHE 8, T @I fay IwH 99
uferr 51 &% ffar ik g gw @ni &
g1 qF Fwie gl aFr ar 5 fraw
wAl ¥ fAu frgan e famr swa o
% DA a1 & Ty i A
TOIT SAFT TR AM AT GeAIST &

®=F § for wa &« F #gAr Tean @

for (et o ag 937 w=ur 4¢ W 9\

UF q7 A3 vy faww 49 a=r 3@
AT | USHIfAE ATg AR T WY )
% & e Fhw w7 o
aTTd ® T fEEy A7 waNT 21 ar Fe
g, afwq ggi 97 v ey fr faer
=l FH ATTT FAF FAT 7 77 &
IAAT A=W FH AT H1S FA FTIA ALY
F7 WRAT | § IAT WG AT g, qfHA
W oRmr fF ag 1 gag F v aF 99
FA A AT ZC A AR IH X oW § A
dge THo &o o dTo FT HT T ATAE
FEAT | 97 FgF AT AN FUFML
& A, I gy wxw qwy 0% fE aw
ZAT & X IW WA 22 R 23 arig
F1 35 g% A7 feAT® F91 F o7 w9 |
JE 99 WATHIT A & | TAA 3H AA
F oSAw F1 wifww &7 oI e
e § AR fRad feg o g@ gar
Fr % fgeg o feelts #9i & 77 1 g=
qg AT AT Fiforer FY o gAFT SEE

in Ahwiedabad ard 1102

SABHA]
other places in Gujarat

| oY A Y ar gw &1 samar 1 & 30-
| 35 g o fowgstt end 4, 99 feeg
WA e Aqfw fegat o AEeEE

j F FAMT-HAT ¥ ¢, AT ST 5, 6

ferg @ 7 4 a1 5 g fgrg freagsit
T2 g | SART W gAr fear wn, At
fear mar & e wAe o Fo Hlo
T ux a7 &9 ag fFar fF fa-fas o
¥ smaHr TFTT G W@ g AT sHaAfAE &
™ % e fqu oA e ome
ame gz | e fFogaw un F e
TF IEHT ®Y IART ATHRL T AR @A
g 1 9 W IF% ATAA @l T iR
T IAFT ATHT g A1 ITRL AFY &
ST ST S SHET ATHT ART g Al AT
F5 @l e & SEFT  AFQ & Er
R atfs I9F "7 @1eT wT FTH el
@ o A wrdo UAe o o o
areir ¥ Fatar % § 3 FH A G/ W
qgY FTHAE E |

ux AT ST FEAT AEAT I’
e ITE WTE ATAW | 47 97, &1 39 G097
| FE fOAT® &7 & g Wy AT 4 SEN
q=E ATTHIT A% Y 9 ) ag AT g9
¥ fag 9 RN T F o 9w
gy wa" ¥ g arfy ¥ fF 29 e &
TEd W HE] HEAAIT AL AT AT
T ? R @3 TH A1 9 SEET g |
( Interrpution ) A IRy qgd AT HAN-
q g, dFEY ATET g, A qET gL .

| avay | (IATTRA) A9
Iz F2% § % o JuAfre ARauE § |
A FT AT A WH FT qOT & (F IO
qaaary Anafaes J& 27

| s ume Who A o B, F ;g
| wrET g A9 Rl fF FeAd wefide
| wrEAfaez feegat A @ o W & R

wEaaEl ® Wt oar T §
| A HETR & FILT BT AE A& @ |
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61 g7A 3% T & qar 7T o) 39

AGT a3 g w7 fF @ vgew § sl |
TE A TO TEEIM AT g o € aAr

[24 NOV. 1969]

|

in Ahmedabad and 1104

other places in Gujarat

st ggo Fio fAst: 48 g H 19

‘ﬁTﬁ‘@ 90 aTer@ WX 21 AT F A

1smﬁaﬁﬁ'§m€r=ré’rw“rnaraa’r

q3 ATSE AT ST § ) To cﬁoi'rgq-r% zrgﬁagfaﬁma"@wmw,a‘f
qgi WY qgq crEA AW & Twwd %T\

FH TR afer @Y AT BT § AR
# geml 7 g g, s fewE gEn
arAa &, afFT gad FEr e 3 el
ag aE 3@, NaT AEr  AEgST FEE
T2 & T R wAeAmier fREr 7
& g fF agd AT J9T wW A 3
FZITA A IEA TR AT | IHET AT
g f¥ &1 ffm Ry a% s 3@ gar @
9g FAT WA § |

gad ag W q@r amar fFogfes F
et wrafr & oftv fFaeT a13 wafar
gé o fFmR A oWy ) aw avE
qar ST, FeT snfwfrad €W ¥
gy, a1 g7 ;AT wran, geAT e g,
feet @ F1 oy wmfwr 78 g€, @
ad ¥ W ¥ fiwgw 7 g7 v foe
g, 48 HWT A IEWIEIE H SANT 65
I gfe| F wt7g i gg @R an-
W 600 WIT FHiWT gE | qA AT
AT AT | TG K @A &, AMA QL. L.

)
q
)

N wgw =z f@mx (fagw) &gl
TATEES KT Ta9AZ o7 1T 377 18wy
7% ¥ o W omafar 7@ gg, et =
AT T | FEgiaer UET 4@ wARHE
AT )

s wge do fasy ... wT {7 A4Aq
2%, A1 g IATT AT Fg, R F
a1 uw fravifafes @ede #7 wr § &
48 97 ¥ FQ3 FOF 65 T wrafawr

2% »

=\ ®o o qa@wm A : e few
F A |

\

19 ardr@ #Y oH FT ATHRAT TE EAT
® i 19 arir@ & FTR AT &
w1 oag arfEfrad o g W
frfiredt & fomrs & &, g fafreex aad
7z @dr o & fF 10 F UT A W
faq @xwy @ g1 AT | WE AT FR
mgﬁqmaﬁraﬁlgﬁweﬁ
agr o€ AR 19 ardrg FY FJT TAT HIT
qETeE & Av dgl el A 1w 21
T T AUET % AT e T 98
Ty wafd T gf B owwwE qaRAe
ey o & 2 &, afew 1o arirE &
SR fedw fFar AT 21 arirg
quﬁﬂz$3ﬁﬂ¥?ﬁm3ﬁt
24 B2 &1 FElT @ F7 QA

S A F FEAT §, 9% @R @
mfa:mramaﬁrr?lae"raz-
W%’T?ﬂ'?lmmf’&mﬁﬂﬁﬁw
et &1 &, A femE gm fafaedr
&y fFra g lwmwwsaqwm
1968 aF, #Aq, FOF FT 29 FH-
T TR g A T aww ¥ faer
§ 572 g4 17 Wgraez § 598 g
I & fifcrs § AT g4 | FATL BEY
g &7 Y HWTR ST g 133 &
Wi dez aurer &, off T &1 OHATE
g ¥, 375 ¥ 1 Al gW T TG
a El’ﬁ'{%?lﬂ%'{ﬁﬁﬁfr FE @& F
ST FT FAL AR AT St ¥ 7 ueti-
33T TE 9 9%A @I, AF T gAA
# a9 &, 7g 99 9 Ay A & -
Waﬁﬁwrﬁﬁaﬁﬁ%ﬁ%,aa
A S FT AT, WIECEAD ATHA
g, @gf T gl T zew 91 @ A
qIa FE AL ERA.L .. .
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@ go AigrRz  (fag) : oEmEw-

Wt wrew /Ay oy fr wifew § ower |

& s arew g€ W, feeT FAEw
#T |

oft wdo fo faw @ . . fF Fmawwdr
W qT WY S AT ASF g, TR
FEATA W oHET | TAAr FEAd Rl
Y fF agf I T 3EH gar | ar -
fg & a8 am@ oox Ay w @
g ¥ afad s a5 d FE @ g
qg UF w9AR 1 AW &, I AT A
fa=at 7, T 3w &y fam € § qww
NS, TR ad @ g WY F, gwd
R M OE W g | A T TAH
T fawew § 1 ol =it gfeew et
TG SuW A §, ot aF @, gars
FHAT F IAT F, T W FEAAT
T AT | Y FEEA o qgHe qred
q HATAT] FT SAFW HIS AT FIfA
I | T A FHEAA AL AG B |

A Fo o AT : FyATASH 3

st Merwx arsn (fazre)
;AT & 1

MG CIS)

#) ggo Ao faw: I gIH g
FAAA TUT § ) FEATASH & | A9
§ FFgAq TAT A FEAT § | A 99
fewrr awmar & 1 93 FAA e g
AT FF TG AT &, FARLIT AT AZAS
AET AT g, AT FA 2, FT FE X,
AqA AXTT G Ty fEm A

Sig Qo WigWg : TSI & ag W
FT FF T |

SHRIMATI YASHODA REDDY :
Shame.
KUMARI SHANTA VASISHT:

Shame.

[RAJYA SABHA]

in Ahmedabad and

1106
other places in Gujarat

‘ N ugo o faw : sy § Fy &
g1 A o™, W 9w AT oA g,
THY § I AT W T F A
Fgd o4 fF &6 06T AR ag agi & AW
FC IS AT ST T UF TF ATEHT
FmA @ F fag wrg )

e, A wgd &1 Ju e
gfrg | ot oF gRT qew AT &
g9 H @F g1 W | Fg AL AT
fey fafeex § 7 s foamw 3o+
T Fear, AfeT AF oF a1 X a@ G
FEr 3 | T & A% fafee 7 A9
wAR g ¥ R s der A1 9w A
# fazdr fadt | g7 AW w@ W A
AT ey 99 9 | Sg STg 9| At
R gl AT AT AR SREM FEl
f& e @7 & fufwet a9 & S
o ol I & | AW FRO AL AT, HAA-
gt ¥ fady, fagelt § faor, @9 1 99%-
ATT JATAT, O TG FT TFA ql gARal
ar &1, 1 aTE H @ FT qg AfEA
7z ¢y fed fafrer & fF o sk @
e 9 A A1 AEHT, A A AeHE
ST T 9, To To T, AAAT A T FG
Fai S Taade & fewe fam o, @@
&qT "I o ST TaAe § Gar femm
qg W14, IR % faar, ag F fed
fafqeeT & 5 19 T ¥ AT 7 |
feedy fafeax & 9T FTH, 70 ArefaAl
# d FF FL O TR T s
g 2 UT AT AT IqF QAT A
@y foar | oA "E" § AEHeETER
§ gz arq fFar st B wewa 7 ool
ATE TR & | AF 9w § oW
e § ou fedy fafrex &0

SHRIMATI YASHODA REDDY :
Shame.

=} Tgo Ao fAsr : IFET T WY
| &Y, @0 78 3 & fF 9 waaae agl
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& qHEAAA! F GHT T FT W G 7 AR
g3 A, G T Jo dro H, FTEHIR H |
qIq AT I e 4 Ay wAAHE F TARL
fer OF fear | 97 qEewAD ¥ A
qBT af SEid gH @gr &g aars | |
al fgrg g AfF ag gu all & qae-
AT g7 43 &, g o 9 T3H A agl
9, TAY GO SA, FART Frad w1 AT
fear smo | Aquawl 7 wEr BFoEw
AT A qS-gAr S g 4, g9 49w
g% S @ 9, A9@E W @ 9,
g AT a3 ENFFag g, W &
qHEqaar § T W d6r 98 o, &«
T AT ATEY 4, T GCFX A A
Fars fm gaer tar &, e fewe AW,
a oguy g 5 oSd oy, wEW
T AE T qEF, ATAT T A4,
e I9 WA W T sy 9T =R
srd | ar feslieelt 2w § Sr AT &
qeIw @gar 70 ATEMAAT F IATT FX
q1F AR q@AR F Fard | fear f5 qa-
T I TI-FTEr a7 3FC & q-L
godr g 1 faay W g7 arer oy a8
gH AW &7 #EW KA A9 F AEA
Iy @nr qifeaTaE & AR g, S and
AT FW &, TT A5, AR FA, @
FL I AET, $TOT FG T AGT F1A |
afsd T v Of aIq 9™ F &,
fSaa fF Socar sy &, fomw f&
gATa hAqr § & g SRl del | gl
F afFrd R | s qg qsEr
AT a8 WA 1 @ F A T FEAT §
f5 gdm wwaT @ uF @ g faadr
S gWr ATed | Fi 99 qel 9T
g1 a2 Tq@ fF qwad F qer Het
T 3 faar oAy ? Fr fawr § 7
I% I R oag ;M AT § 7 9B
fafreeT #1 fete g, w@ifafera fow-
W & WA I ¥ SF wiE
5, A GAT (87 &7 AT «1C 1 FEHT

[24 NOV. 1969]
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@ oW faw fag awg @ fawedy
#T ITHT @ @ §, fAwE g &, ;ifw
gH FE W E AE T £ | g A §
5 en =T § a1 I|aT g wiw fefa
HIT T F AT, TAAT AT A AT
e & & fevem T ¥ g
T AT A, qE & A1 @, Y
A T <@, W wHA § 9ART @ A1,
SRR WA A1 8, AfRT 9w A7 argd,
T ass ¥ faam A gg arg & fF g
ATHIT & F® AWM S ATT &, S
THo @0 T &, IAH( AW G g T
MEAT §, SAF WM § ITAAT g2 |

I Go wWigwE : Fg afwT Fud
& FET E T |

st ggo Ao faxw : 7% afFEw w+uSy

% A% AFAT &L AT |
(Time Bell Rings)

AT, 3 g i w1 A zEfad
g @ E F 3@ 9= gEar aifgd @i
# @ qg A FEW, TF oo 7 Fal
or § IFHT g § F A A5 -
TH FT A AY ¢, a8 fagearr faum
F qaT9 g, 99 fegeany faamm =y, 3@
oA #1 Sy AF FIA, a7 A9 G
FiAeA &, qwwd FwfAwT Fad, 3o
M, TAFT 19T d7 | 9T AT ferwa
g & A1 AvAd ZEIRUT FALT T 437
AAT §, 9 WT NS WA &, TUIA AAY
q Sy § @R 99 fewwa 1, feadr A
T TIA FET gl al A9Fel geqiaT
Fifawr a1 &1, . =7f@q, FIX Al da-
FT flt &1 @ ereq #T ffvu Gar 4@
g g | ag fedliw Jwmaa &, ¥
qTEeH ATAT §, TG ST =EAT ZIT |
T TEAH § 0F T@AT S A TEAq
wE Andr § 92 78 @ fF 91 A7 9q9F g9%
g3 A IGT g AT sERH HIT 9T
AT F AT E, a1 29, 9 99T



Motion re recent

1109
Communal disturbances

[ wae Ro fra]
g & fF forad wem gu & 9T 75
g TAEd SAWA ¥ 9% a4 § T
fergal &1 NEWT gl AR EWTFﬁ w1
SATT g 1 3§ AT wwd # S OA

TRWT o T AT, [AAATAL F, G F

FM AE & | FH UHET F AW
¥, Fr THEET F WEWA ¥ & AT,
Fofy wafwg & arsm awd & A1 HEe
frpTrT ¥ BT 2 1 AT 0§ S wl
SeamT 2 A1 Ry A fawerd g
wifgd o< ag FH g Al FAm g
wifed, 3@ 9% e A1 famw &R
a1 AT Fifgd |

wF A qF AW T S A AT

2 gt 97 9g @ @ 9, ar 9% qg
2 qET A AT SEd § qW ard
g% @ | UTF IO T 9@ Fq W |
gw @i 7 97 997 Wt I gewe fE
a7 5 ar 9w ag wer fr fear g, faad
frai fadaY & @g F F 9@ IW @

SHRI C. D. PANDE : Let Mr.
‘Bhupesh Gupta ncw show those photos.

s ugo Ao fasy : v fuai fadi=r
Frrfee 1S EeeL § | 78 IqH AT
%a?-r FLQR AN T AT A Aagr
frat fad@@y w4, {ifF 98 9 @A
w© 9 183\1@3‘(@1?&13@?&%
far z@® & ) 9 98 wer o frem
2 wE Fg O wRm fEr | 9,
W I T fGaEmr a7 s
JrEr ST & 20 AR F fergwa
arevg # S @WER fAEem AT, SEW
¥ o fEeEr AU AR 9EAT STEaT
g

The caption goes—“Ahmedabad goonda
sat on peace committee’’.

“A notorious Muslim goonda, who

[RAJYA SABHA]

in Ahmedabad and
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reported to be linked with prominent
Right Communist workers of the city.

According to reliable information,
Mohammed Siddiq owned acar which
was used for transporting top Com-
muist leaders when they visited the
city to make an on the spot study
of the riot situation.

Mr. Bhupesh Gupta, M. P. was also
reported to have usd the car of this
leader of the wunderworld while he
toured the trouble spot....”

SHRIMATI YASHODA REDDY
(Andhra Pradesh) : Leader of the
underworld.

SHRI S. D. MISRA : 1 am
quoting from the ‘Hindustan Times.

SHRI A. G. KULKARNI (Maha-
rashtra) : You said underground leader,

SHRI S. D. MISRA: You are defend-
ing him and he is defending you. I can
understand that. The report goes on  to
say:—

only

“A highly-explosive bomb had burst
in the early hours on Fiday resulting
in two deaths in the Muslim locality
of Dariapur.

The deceased, Mohammed Siddiq,
owner of the house, was reported to
have amassed considerable  wealth
from anti-social activities like gamb-
ling and “‘worli matka’’. His Ambas-
sador car was registered in the name
of his wife, Khatoon Bibi. Right
Communist Party leaders were re-
ported to have used this car when
touring the disturbed area.”

This is the link that is going on between
them. I have nothing more to say.

SHRI BHUPESH GUPTA: Will you
yield? Sir, will you give me one minute
to clarify ? Mr. Vice-Chairman, I do
not mind a report appearing in the ‘Hindu-
stan Times.” I could have understood if he
had said all that on his own authority. ..

SHRI S. D. MISRA: Let me complete
then. What happened was this.

A I§ T 49X TF  AgHSETE
¥ g 9 a9 OFACASA gAT, 99 9% |
@rwgifwfﬂﬁcﬁ“rﬁéag'{aﬂaﬁw

died while making bombs on Friday, is | @& & &= & zlwd fFar iR wmerw
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gor f faday fed F1ag 93 & ey |
frai Fegfaee @it F§ wwaw w, T
ag WX &, faf Fav @ & A A
F91 &, 9g I99 AWA g I TG AW
TFCAIAT H W | AT W @’
qAATAT AT AT | TAGT AT AN G-
A A AT GT | AT AT S FAT ARA
g Fe... )

SHR! BHUPESH GUPTA:1 am glad
he has said that. First of all, T must take
a serious note of what he said because he
is an honourable: Member of the House,
my colleague. There is no such man in
Ahmedabad who was a member of our
party. Well, I sy this thing and he can
dispute it. T may itate on the floor of the

House that never .uch a man was a memkber
of the Communis' Party.

|
|
|
|
|

|
|

SHRI PITAMBER DAS : Was he a
member of the Peace Committee?

SHRI BHUPESH GUPTA : T do not
know. You can find out. Tt is not contro-
versial. Since my fricnd has made the
accusation he cai find out. With regard
to the explosion and other things, my
friend has gone there. 1 am not disputing
it. But what have I got to do with that?
Mr. Vice-Chairiman, I went there for a
day and slept in the Circuit House.
During that day T visited various camps

[24 NOV. 1969]
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by the Tnspector-General  of Police and
the Commissioner of Police. Blame them.
Wty did they take such people on the

' Peace Committee ...

AN HON'BLE MEMBER : You
Party nominated him.

SHRI BHUPESH GUPTA : . . . Do you
mean to say that I should have the Police
Commissioner’s certificate for using a car ?
I do notknow which car T used. Obviously,
you cannot expect me to take down the
car number, the colour of the car or the
name of the owner of the car and all that.
That is about all . Now this paper reports
something. It is all very easy to say such,
things. Anyhow, Mr. Vice-Chairman
if by chance, without knowing that I
was getting into a wrong car, 1 travelled by
it how can T be responsible for that?
1 hope my friend, Mr. Misra, will
tell me. I am not disputing his right to
say whatever he likes. I went there and
sought the help of the Government. But
surprisingly enough I was told that the
Chief Minister did rot like M. Ps. going
round or meeting people. Mr. Fernandes
made a statement that the Chief Minister

would not help. 1 was surprised to hear
that sort of thing ...

SHRI S. D. MISRA : Let him

not
make a second speech.

and used two or three cars, Curfew was
there. Naturally, 1 do not know which
car [ was travell ng in. I was taken in two
or three cars. Hut I do not know any-
thing about this car. Before I get into
a car, Mr. Vice Chairman do you expect
me to find out ‘rom them their licence
number, the polie certificate, community
and other things ’

SHRI C. D. PANDE : You know who
is your host.

SHRI BHUPESH GUPTA : Let my

SHRI BHUPESH GUPTA : 1 do not
know which car I went by. I do not
remember which cars T used for ten miles
and which I used for five miles. How do I
know that ? They are unnecessarily trying
to pass on the blame to me.

DR. BHAI MAHAVIR (Delhi) :
Mr. Bhupesh has given some clarification.
May I have a little more light on wha the
said ? qu example, he has mentioned that
the particular goonda was on the Peace
Committee and he says that it was the
Police Commissioner who appointed him
on that Peace Committee. Has he taken

friend make this propaganda. This
they have done unough. My host was the
Circuit House. You were not my host.

Go there and ind my name in their
register,
SHRI K. S. ZHAVDA : It was at the

insistence of the Communist Party that
Siddiq was takkn on the Peace Com-
mittee of Ahmedabad.

SHRI BHUPI.SH GUPTA :1 do not
know. The Peac: Committee was formed

pains to find out whether his party nomi-
nated that person on the Peace Com-
mittee, whether he was there as a re-
presentative of the Commuist Party of
India ? Of course this report appeared
many days back and Mr. Bhupesh Gupta

must have had sufficient time to enquire
about it.

SHRI_ BHUPESH GUPTA : My party
never did such things. I tell you we are
' opposed to communalism whether it
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comes from this community or that com-
munity. Peace Committee people I do
not even know. 1 went there, saw some
places with the help of our party secretary
and came away. That is all. But I can
find out.

SHRI S. D. MISRA: Since the
person was such a well-known goonda,
my friend could have sought enlightenment
from the Commissioner of Police why the
Policc Commissioner put him on the
Peace Committee, That he should enquire,

4 p. M.

SHRI BHUPESH GUPTA : Is the
Gujarat Government fond of Communits ?
Mr. Vice-Chairman, Mr. Hitendra Desai
does not allow the Communist Party, the
Communist Party (Marxist) and the
S. S. P. to sit on the Integration Council
there. (Interruptions) .

s\ wgo o faw : =iwe, W AW
FT =T FT W AT AR FIE TR AT fF
agr 9% T W AT | W Ie3W G A
FEATHT FT GEA & GEA @A FT § A
st 3% A4 @7 § 9ENT & T & awd
@ @ E | AU W A A AW FEGA
7 frdlt @@ & A wa@a g, T 4R I
1T & waad § 6 ag FC s T ar 9
& W F7 AY, IF FC AT FAT AFEL
a1, fFe ag #7 IqH wWe @ A, a7
F1T qE@TET 9@ a1 fPuz F 4@, 5
gg TIqt @ 5 waws A fag T
2\ A a1 wwe faw agh & g
F I A geT F7 GAa™ AT | A ¥
AT ST A8 F FAL B W & TH AeAT
#1 T S 20 T & TR T JGEAR
F STSATAT ST @A | o7 qg AT FeAweAT
% o T A9 A sgwerEE ¥ A7 ww
s dEr 1 FEgfae 9@ & W A
T AMS PR IAF gL Tg 9T T §
AT 3 L AME I AT T § | S 9
qg AT FE A W § A9 T AT AT
feqrs FRaT ST @r & @R TEE 9EA

[RAJYA SABHA]
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i we have done it.

i ggo do fam : simE, o .
feafit & ag aga MO iR ik @
HR A 7% W A F T 7 AE
A gFAT g 1 I gar fra St 3®
FZ W SHF IR T gHF! GEAT 99T |
fra ffg & ag O 78 @ § AR
ST §© #9487 X I@T a8 &« AOw
qvT W@ @ OE |

goaAtan (s W frawm famt):
A AT GAT  FIfwd |

) Gto o fawr - F uwx &Y Ad
FEHL TN FT 1 A, TF A
# o ATF qIAA FF [T ATEAT § |
T A9 AT & AT UF A=el AT
sit agl fRaars € i & 99 =g s}
gy, ag ® ATFT FAATET ATEAT §
agl 9% UF FOar Agedr § AT IEA
wr fems i sfeew wy § ) a8
St Agee § UF fowee wgewm & 1 i
farg X wEwww a1 & sfq & &
WA § AL 98T &7 Jmardy #0498 g%
F¥ oY 1 F@t o St feg SR qEewT
Fn 9 3 8 feAdl a% 3y guv wfa
F fag ey W AT T wF g ar

£ feg #1 wAg ¥ <§
g ox ferg woemm™ &1 Tgq X g
TH AT & greeE W F W8 |
T qE ¥ g 97l 9K T ag A AT
@r | Tafe AX Fgd F wGwe dE g
fr et 9x g e o9 g &, 94 &
FEAT & EMT ST @1 e wer &, W
<t ganfad A 8, ag ot g% Fger A0
fergeaqra & &< s 7 0 gu o AfpT
qfrferer difza & oo & 0 & an
T FET TN FT AT FgAT § 90T A5 a9~

S=it @ A & o f A% F@r | | @A g, s anhem fegeaa § ek
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TIATT F A AHT | § OF AT SR
fadem s Mg § | F@AF ¥ AA-
g 9380 a2 9T 43 Fq & | aA W
I a gg graT g s & fFoaE ax fag
qHAmMAT FT ¢ETST grar &, frar gy #7
AT gl o, FEEU I AW AT
AT AT 2 AW FgAd qIEH A
g | FTAT TIEH ¥ @G & A ¥%a
FIEE UTLH I FI-FRE TFEH &F
A g | gH ¥ dmrd wr fre 9t &
TRt aifgd, ag At @9 gw S #y
HFAT R | §HTR ST A% ay &, T
FHFA ULLH FT FqaT F AT gEHA
F® A7 & oY fF gy Im F AFEA
¥ fau, ¥ ar g 737 & warewarfas AF-
gd, SO fa7 qr &qw @ qaar ¥ )
a rgAd 1A feegel § o § e
FEAA UHAT magarg qaaaral § O
g AT I £1 W Wi FEW FE@T
arfgd | AfFT sz F1E Fgar §
st felex ¥ Y Teler ¥ 3 af
ar 7 FEI AT TTAIET T RAT AMEA,
A #F gz g wmAar § fF fedy &
TENST ¥ IF N gg wAEAT FT gA @Y
STAT | ST IT@ AE § TEATRT W A
T CHEN F! B9 fAwa amar g ar §
T qudq wEar | afe T oag faa-
W § 5 g ¥ = gwear &1 gq
faged awen =49 §; ity gz oF qo-
aw fesfior € % z@ar Fower daq 93
FaEa & owfiwm &% qur IaEy W
FL N W T Fgd & B ogud gawr
errmAfeE 2T faar 1T zgT W £9-
F0 & fear #, @ifed gra 9 2 foar g o
#q g AT HE G iy | NDF
g MEUS #, 3T T, wgrang H, 9T
g3 # T wergrATs ¥ WIT gY | T4l
grare At gfe #7171 § H1T
T FAEETH AgE AF A7 g&T & AH
grar & 7g ST wEw g oew
T—44 R. 5./6

[24 NOV. 1969]
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ARE HET AT BT @ &1 oW g 9%

3 9t T FMTRAT F AT 7
WE o A Qg wifE
qT W 3 QY M 9 | T A@ A
EA WM A T U IR FAFT §
&N EU | @ g T awm W F AT
frrern afgg ; wfE g o Awed
fefm &Y @ iz =@ feoliwr &1 0%
Fuae ege fawrar S afyg e
AW gTHX KT g AT A FrEA
aifed | q9F qu afsa § FF Foaa gfe-
g #ifgd g@a 91v ® RIS gA A3
fagrg gFEdr g1 shmaEr zfRw
FT a8 X 2 T F TFAT ¥ IR A
fagas amay a8 & ; Fa1fF A WAy
ar 15 fame & g@ad 7 ghew w1 &
g9 F@ § | (Interruptions) § ¥
aaara est wyarg, ity ag e
FT 1T IJTHT TERIT FT & FAC FAQAT
1w sewe AT oF f e, @
& aafyq FT 9T FLAT F AR A AW
e &, g AW §, S fAwvEn e Sar
T\ OTEAEHAN & qr A FAEAT
FgT AT & AR T 97 W™ g, T+, qGE
Fgr AT 2 | fAwei ¥ s A dar
FgT S g o R oz A oardy & 9
ek @ a® ¥ U T T FToag
FT AT ASAT ATHFT T FL Q@
T % A Fuer § 5 oo quw i &
faezall iR wemamEl #1 fRamr S q@-
1 Y T/, SERT WL AT I q9W
art & areafgT w7 TEr & d9 e
St I war gaF1 {7 fofte wear =mga
g, ifs 9§ T o T WEw WA
%1 3 A% AN @ud g, afFd S
o AT gETS 99 ® O3 4, W9
o, @8y, 99 @y aigw @ 7 A
qi, @ I wwx Al F IAT A
fow @ ¥ FFgFT oAHT B OF N
R, FAT g0 § IWY AT, ZH TG N
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[t mao dte fau]

@t & FEAT qTAEr gRY 8, FUE
Hifera Tgdr €, fam 7 FREaTT 9q-
qqT ¢ | ¥ A N ATl 7 UF -
ey 1, gad Ffadr & faars fzamm
gawar & fF a7 fasg &3 1 ToEr adrar
ag gy & 5 i ameaiEy Avgfadr @
&, SEFT qFATT AT T | S AW TG
Fgd & fo waewa 996 §, Al 39 A%
F gl A IS AT § AT AT
g¥o Tdo agaAT £ | Ty arferdr it ady
T ¥ AT g avg F WAA T 10
Ho THo THo GaT g1 AT | AW
# #iv Fvar g, faaea w7 g fr A7
FX T fod v qwaw wfeoa, |-
e wfaew ov few ez wfawd aad
# 17 FY TN GF DT

wF W FF FT A FAIA FT AT
T oW oam wgEm ¥ FA 1819
ST T gEETTE F o | A FRl
q¢ Far f& sfwar gwsm sen fAaa-
U g | T IA AHE FHL FTSH A o
AT IF FT@HT q@ g @ur g
g Wt waT FI9 g o4m€ € | AT &
fe & swtve 2, safrg Roged &6
ghiY o a9t swfag gl R 4 ag
qAYY AEE FA & AT s ey | gme
£ A FT OAT FATAT HT FART TZ 97T
waT fF 7 USqd FOE & afgeerad &
oF UET ¥ A w) @ E, st am
st darew e ar S fr fefasE
a7 Mg (Inrerruptions) o oy fefgse
FT AT 98 WT & | SR Sq=r
qEHTAT WX AL AR TH I@ ¥ qA-
T waaEz ¥ faare @fafea swes
frd | og gAwmE T fF @ granEE dae
qT AT qLFR F A § fd &
F agf 9 & kg @ | g @M ¥
T fasff sy fF zzue Raw F g

(Interruption)

[RAJYA SABHA]
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ol gageAT s (ST 93)
T FY Al F JIR F oAOE £ g4r
FAT | F97 AT gEET S AT waw
77 frfy § omrwr aAdAEr

) ugo Wo fasr : &y wgt qT @
§ I g8 aear o & A % AR
ATA AF qATAT AAEAT g | IAA AGT
#1 qTRT FT FSA FW A, agt F qEA
well H FIW FIF ¥ TA AHEAT FT EA
frwad arer 98 § < 72 uF ™A A\
g ) 9% zmw ST 38t 9T g Ay gus oY
qBy WY, TE-HeY, T wer ST fYE-
fafazwa ot & w1 f6 oY o Afsa
&, & qFam agar &, S99 7eE T
T ITHY FET FT AZT HAKA EAT
=1f3a | g7 |7 Al A, Ngd wrEw «q,
faem o & =mar ot war 6 St qaew
ITME =z € &, wAr & wE }, gAY
fer & &7 9 & fag dar faar s
7 w7 war =71 F@& fzom oam
THHT FUAA WATH EWAT AR | a4y
frefy & wfrvaforE frmo sd oeie
fir afmw aftxz =@ a9 | w9 q9-
G A Sar wfen & g g,
Y wiew AT wfewe g1 98 99 § <fag
T g #Y AR A @ gFa |
219 A FT AfqT ) F uF gmm
ARSI CE e | R B (e 4 Gl -
7, fefafaga & arsg ¥ o a9 )

AY, #rAA, & A9 &Y A WY AW
@M i o sgmaraTs § Twew gw &
a2 GRAT FI7 @ AT 8, T F forg
3@% 3, Fa [Aaa & faw § 3Es 9@
) AR 4T A wee fFr o) oag
UF dgT wewT &9 fRAT ) 3EET 9a-
g w70 fF et 3 F Wy e
Frar guFr Wz § A gAr, 78w
FEB AT A F | W gard /v
F 39 W &3 & TF A W g 39
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g1E A8 F4, AR @ araf J eard |

fear, IaFT FB FSHT AT AT | FAW
HAT S, waT A S 1w, 3E Far O
mET | sewl w9 fRAT | §E IAH
ferrd 41, 3o c@@W fRar 1 gER dife-
fewa =9 g fasmar =rigd, @ife-
ferq S fAmE A 9w W3F Agy
FET AMET | &G Tg IFAT AT(EY
f& swaoq #4% TTey @Y, va¥ faw wmy
frar s | ® ARl dar g, wegw AEd
IUT I3 YU §, a3 9ol 3w fam A wger
g ALFT A IT6 AqE 7 faeard w7
g1

T AWHY A3Tq AT AT ?

= gwo o fax : §F awaar g 5
g dredmT ¥ ogwq g0 Ay I =W
TR AT BT ATIAT AMZN 4 ST T AA
17 & 1% FT Age TA E, a1 e

Ff 2T AT & | A AT gAN J,
AfFT 77 ardi v F ww Zfease faam
¥ orEa A 97 T Tﬁﬁ'v‘f g fv rsg

+i fgT g

SHRI M. N. KAUL (Nominated) : Sir,
on a point of nrder., Does the old rule
of catching the Speaker’s eye still prevail
ot is there any anew rule ...

( Inerruptions) |

SHRI A. D. MANI (Madhya Pradesh) :
Mr. Vice-Chairman, I would like to mdke
one suggestion .. -

SHRI M. N KAUL : Mr. Vice-
Chairman. I should like to have your
ruling on that point because we have been
waiting.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRI'HA) : I will try to ac-
commodate as 111any Members as possible.

SHR1 M. N. KAUL : Some Membess
are toking 45 to 55 minutes with
result that other Members who have also
got scmething to contribute, are squeczed
out and one ks to enter a protest.. .

[24 NOV. 1969]

|

in Ahmedabad and
other places in Gujarat

SHRI A. D. MANI : Mr. Vice-Chair-
man, the time for the Opposition is
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limited. Mr.  Chagla has been waiting
for two days.

THE  VICE-CHAIRMAN  (SHRI
RAM NIWAS MIRDHA) : will try

to accommodate as many
powble

speakers as

SHRI A. D. MANI : You will have to
impo.¢ a time-limit,

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : After all the
opposition patties have their own time
and they can use it as they choose. ..

(Interruptions)

SHR1 M. N. KAUL: If they do not
stick to the time-limit, then the time
limit should be abolished and let the
debate go on and if you deem fit closure
be applied.

KUMARI SHANTA
There is no closure.

VASISHT :

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): Mr. Purka-
yastha.

SHRI M. PURKAYASHTA : Mr.

Vice-Chairman, we have been discussing
the disturbances in Gujarat for so many
hours. What happened i Gujarat has
shocked all right-thinking and secular-
minded people of this ccint y. It is bound
to do so because it has happened in the
Gandhi Centenary Year and at the birth
place of Gandhiji. I need not go into the
details of the incidents that have occurred
in Gujarat because many of the speakers
who preceded me have narrated vividly
about the happenings in  Gujarat, Every
right-thinking Indian must hang his
head in shame at what has happened in
Gujarat. As members of the majority
community we cannot disown our res-
ponsibility for what has happened in
Gujarat, and as an Indian I hang my
head in shame. Before the part;tion we
used to blame the British Go vernmen
for all communal riots. We used to say
because of their policy of ‘divide and rule’
communal riots were taking place in India.
When India was partitioned, when the
new Constitution for free India was
framed ecnshrining secularism as its basic

the \ principle, we thought that communal riots

would end. Thereafter. whenever com-
munal riots took place in India we used to

| blame Pakistan and say that tiese riots



1121 Motion re recent
Communal disturbances

[Shri M. Purkayastha]

were the repurcussions of what  had
happened in Pakistan. But since 1964
no riot has taken place in Pakistan while
in India since 1964  hundreds of riot
have taken place resulting in the loss of
hundreds of costly lives, In  Gujarat
what has happened is the result of an
organised attack. The  Governor of
Guijarat, Shri  Shriman Nacyan said
before a Press conference, *“‘Behind the
riots there are organised groups whicih
must be exposed and crushed.”” If there
were no organised groups behind these
riots, then, riots would not have spread
in sich a short time to distant areas.
The scale and the intensity of these riots
suggest that the-e are organised groups
behind it and those who are aware of the
situation in Gujarat, they are aware
that since the beginning of 1969 communal
forces are playing their part in vitiating
the life of Gujarat. In January 1969 a
communal  para-military  organisation
held its camp in Gujarat preaching
communal violcice and suggesting that
Muslims should be asked to quit India.
Before the happecaings in  Gujarat in
September lovi  » communal leader visited
these placc: an ' upoke to the people to
Indianise the M™uslims, suggesting and
insinuating that the 'ndian Mushims are
not loyal to India. That organisation
spread its ramifications all over northern
India. Unless such  organisations are
banned in Tndia manv communal riots
will take place ia India. Preveation is
better than cure. If preventive steps are
taken, | am surc, there will be non here
to criticise the Government for auy lapses.
After what ha: happened in Gujarat
many leaders of political parties, many
press represcatatives, have visited those
places and have analysed the causes for
the riots. But there is a common agree-
ment on one point and that is the Govern-
ment of Gujarat Las miserably failed to
protect the lives, honour and properties
of the people there. If the Gujarat Govern-
ment had taken timely action, the riots
would not have taken place, the ripts
would not have spread to distant places,
and there would not have been such large-
scale disaster. I quote here from the
‘Hindustan Times, —from an article
written by Shri Ajit Bhattacharya —-

“Even on September 20, by when the
loss of lives reached three figures and

the loss of property was in crores, |

the Chief Minister, Mr.
Desai, was
police  was

Hitendra
broadcasting that the
acting with restraint,
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and there would be no alternative
but to use tforce if the riots persisted.”

It is a ciear admission that till the 20th
the police had not taken any action.
When they finally deployed armed police,

the armed police had no arms in thcir
hands. They had only lathis in their
hands. When the military reached

there, it was not deployed with the speed
and rapidity which the siation de-
manded. We heard that the Jan  Sangh
leaders were suggesting that Pakistani
agents were responsibic for the riots
in Gujurat.. .

DR. BHATI MAHAVIR: Slri Jaya-
prakash Narayan himseif suggested that.

SHRiI M., PURKAYASHTA: If
agents of a foreign country can create riots
in this countty, I do not kn>w what
happens to this countey if it is attacked
by a foieign power. Whether there are
Pakistani agents or not. therc are some
people who are unconsciously  playing
into tiie haadz of Puakistan. It has been
p-oved Ly the Rabat Confe ence be-
cause the Rabat Conferencz gave a
reproof to ladia on what happened in
Gujarat. We say that Pakistan has
robbbed its pocple of democracy but do
you know what the Pakistan Government
did after the Gujarat riots.took place ?
1 come from a district of Assam which
has a border with East Pakistan. When
the news of the Gujarat riots reached
East Pakistan, the East Pakistan Govern-
ment deployed military in all the areas
having Hindu packets. Net only the
Government but the progressive  and
democratic forces also  asserted them-
selves. There Maulana Bhashani, the
fanmious Muslim leader, gave a call for
observing hartal in FEast Pzkistan on
the 3rd of October and asked the people
to wear black badges and hoist black
flags. But the democratic and progressive
forces led by students and young men
asserted  themselves, journalists asserted
themselves, poets and writers asserted
themselves. Then Maulana Bhashani had
to withdraw that call for hartal. If that
hartal had tak:n place.T Jdo not know what
would have happened in East Pakistan.
In our country so many news itcms about
Pakistan are published but those news
items which have a silver lining in the
communal situation do not get any
publicity in this country. These servere
riots in  Gujarat arc unhoard of since
partition,

LS
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So I suggest th: t the Governmant should
take certain proventive measures and
tae first preventive measure will be that
the Caief Miniter of Gujarat, Mr.
Hitendra Desai, who is responsible for
not taking any -eps to put dowa these
riots shouid be asked to resign forth-
with and if he dges not resign, his Gu-
vernment should be dismissed forth-
with. Our Hom¢ Minister is capable of
taking such strotig action. He dismissed
the Haryana  Governmeat to prevent
floor-crossing and it was a good example
for others. Similarly if the Gujarat G-
vecnment is disnmssed, it will be a good
cxample {or other States and they will
take preveative measures in no time ia
such cases.

It has becHhme 4 practice that whenever
any riots take p ace, an enquiry com-
niittee is et up. There also an  enquivy
committee as b2en set up but only e
locii officials of the Government whic
is responsib’e fo- such riots wil plue
all the files and rezords before the Enqui-y
Commission, Do you think that they wi'l
be highlighting their own  lapses? Tiey
will never do trat. So such an enqui v
committee is not going to serve ary uscfiil
purpose. Therefure T again urge that tic
Government of Mr. Hintendra Desai
should ke dismis-ed. In  this coanection
I would 2o urge the Home Ministe to
ban the para-military orgzanisation which °s
spreading communal fension and s
vitiating the whole atmosphere in  fthis
country. )

;
{ .

Lastly T will" urge upon the Home
Miaister to make intensive propaganda
throughout the length and breadth of
the country abo.ut secularism.  Without
such propagand., without educating tie
people an'! politivalising them  commuyal
distrubances cannot be prevented. With
these few words, I conclude my specch.

SHR! BANKA BEHARY DAS
(Orissa): Mr.  Vice-Chairman, I thiak
this is a very inporant subject which is
not being dealt with in a proper way
because often politics is being brought tc
bear when we discuss the guestion HOf
communal riots i 1 Ahmedabad. Mr. Vice
Chairman, the seven days that shook
Ahmedabnd and .lifferent cities in Gajrat
brought nct only a slur on the Indian
democracy but I think this period sho-k
the very secular “ibric of this country. It
will be wr-ong aguin to say that because an
Enquiry Commis-ion has been constituted,
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| we siould wait for its report. Then I

would think we are trying to evode the
entire issue. We know that in this country
after the Ranchi riots we had an Enquiry
Commission; then there was another
Eaquiry Commission in  connection
with  somcthing elve  then one more
in connecticnr  wit'. the Kashmir affairs.
Now everybcdy 1n this House knows very
well  the causes of the communal riots
that tiake place. 't might be a different thing
whether the G- jarat Government took
sufhcient precautionary measures or not:
it might be a differant thing whetser the
Gujarat  Government  was capable
enough to deal with the situation with
the force that was at its command at that
time, But it is much more immertant
for us, Mr. Vice-Chairman. that our
nation is now sutfering from a cancer which
should be eradicated at the earliest pos-
sible moment

1 am just now reminded of tie riots
that took place in Rourkela and Tata-
nagar which were rot in any way l-ss
shocking than what took place in An-
medabad. There might be a dispute about
the figures of deaths. It may run into
more than cne thoustnd. T know in my
State when the comraunal riots took
place, it was a thrce-digit figure though
the Government had aot openly given it.
I am afraid the Gujarat Government
might be playing the same trick and the
Home Miuisiry Fere has given a 1eport
about the death casaalties as given by
the State Gove-nment, though the figure
is much more than what we have been
given to understand.

Mr. Vice-Chairmrar, here I want to
say a fow words abo.:t the failure of the
Gujarat Government. ' am not cne with
the hon. Member who preceded me de-
manding the dismissal of the Gujarat
Government because if the dismissal
takes place then I think the same Con-
gress Party should have dismissed the
Orissa Government long ago and also
the Bihar Government when the Jamshed-
pur riots took place. So let us not have
different standards for different States,
If the Government sincerely fecls that
it could not tackle the situation properly
in a pnarticular State, then the State
Government should resign. Let us accept
that code of conduct and the Government
should resign for whatever incompetence
they have shown in dealing with such
matters. So it will be better if we keep
politics out of this question; othorwise
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we are not going to deal with the subject |

in a proper spirit.

Mr. Vice-Chairmdan, [ am one with
those friends who have already advocated
in this House that cnough preventive steps
were not taken in Gujarat. We know the
Quran episode; we know thc Ramayana
episode and also the episode with regard
to the procession that took piace ia rela-
tion to the Al Agsa mosque in Jeru-
salem. Butin spite of these incidents, in
spite of these communal feelings that ran
very high in Ahmedabad and cther citics
in Gujarat, the Gujarat Government did
not take preventive measurcs because

crhaps they felt that the tension was not
sufficient to lead to communal riots.
We do pot require to sce the tension tn
the streets. I have experience of some com-
munal riots in my own State. I know on
the previous day il was absolutey quiet
and calm ; all of a sudden something
happens; teasion spreads in a sub-
terranean way and it spreads in such a
way here and thers that some ncident
sparks off a communal riot and any Go-
vernment which is not alert will be help-
less when the actual riots take place.
That happened 1 Ahmedabad. So 1
do not agree with tliese friends who say
that there was absclutely no teasion be-
fore that becausc the reports from Guiarat
clearly state that there was communal
tension in certain towas and some of the
political parties and elements were trying
to take advantage of the situation.

Mi. Vice-Chairman, here some of the
friends want to say that they give much
more importance to Hindu communalism
and perhaps they want to give less im-
portance to  Muslim communalism.
I do not agree withh those friends (hough,
in a country like India, where the
Hindus are in a mzjority, the Hindus have
a greater responsioiuty towards the
minor ties. [ do not deny (hat fact, but
in communalism, wlhether of ine Musl'm
brand or of the Hindu brand, they are
the greatest friends because one com-
munalism can feed to the other group,
and the communal’'sm of .he other group
can oniy feed the communalism to the
first group. So always thereis the marriage
of convenience between two sets of people
who are addicted to communalism. Some
of my friends have simplified the issue
very conveniently by saying that because
ofthe capitalistsand landlord combination
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there are communal riots in this country
and some of my friends like Mr. S. D.
Misra have said even ihat ali the ieftist
part.es utilise the labour force for com-
munal riot purposes. I do not agree with
this because I know the facts of the riots
{hat took place m Rouckela or in Ah-
medabad. Then you will have to say that
the INTUC, which controls the labour
population 1n  Ahmedabad, was a party
to this. I do not agree with this lact. I
do not agree that any of the leftist parties
that are functioning in India, however
anv-national some of them might be,
will be taking advantage of the communal
~ityation. I do nct agiee. 1 do not also
deny the fact that sometimes the political
parlies in this country take advantage
of the communal seatiments of the
people, asthe Congress Party has done—
what you quoted — and I know of a recent
example. Only six months back, two of
the Congress leaders in a cily were ar-
rested under the Preventive Detention
Act because they took out the image of
a Goddess and danced before a mosque
and tried to have a communal riot in that
place. So let us not talk 1n these terms
whether it is a Congressman or Mr.
Bhupe:h Gupta belonging io the Commu-
nist Party, becaurc tnere might be some
communa! €lemenis in so many parties,
but it will be wrong again lo say that the
leftist parties in th's countiy are laking
advantage of the communal situa‘ion in
thic country. Bul one thirng will have to
be admitted that because of the religious
bigotry and obscurantist tendencies in
our Hindu sociely we have this Hindu
communalism, whether thereis some Jana
Sangh person there or not. It would be
again wrong if you try to oversimplify
the who'e issue. [t would be wrengif you

say that every riot has been engineered
by the Jana Sangh or the R. S. 8. I
am notin any way going to say that they
are not communal poriies Lecause I know
they always take advartage of a communal
situation wherever it occurs. Sometimes
they might not be engineering it, but
when a situaticn has occurred, they try
to take advantage of that. I agree only
to that extent, butit will be again wrong
to simplify the issue and give all credit
to the Jana Sangh and the R. S. S. thereby
forgetiing that in the Hindu cociety itself
the forces of revivalism are at work.
Whether it is led by the Jana Sangh or
not, it is gradually gaining ground.

|  SHRI PREM MANOHAR (Uttar
| Pradesh) 1 Why don’t you look up the

- &
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Government reports where they have said
that out of 24 riots 23 have been started
by the Muslims?

SHRI BANKA BEHARY DAS1 To
that I want to sa: this. Who begins is less
important. [ knov of wwo or three places
in my State whe-e the provocation also
cime from the Muslim minority.

SHRI PREM MANOHAR: [t is the
Government of [ndia’s report; it is not
the report of the Jana Sangh or of the
R.S.S.

SHRI BANK2 BEHARY DAS: You
just hear me. [ lknow it petionally, T am
not going to bank upon only the facts that
the Government f India is giving. Some-
body may again dispute them. T know
myselfand [know of two orth-eeinstances
wiere the Maslim minority have provoked
communal feelin>. I only want to tell
my feiends of the Jana Sangh this, Who
sparks it at a pari:cular moment is not
very important. Il 5 much more important
whether communal sentiments  are
aroused out of u.mall incident.

SHRI PREM MANOHAR How doy u
say that the Comrunist Party and other lef-
tists parties do nat appear tn the picture ?

SHRI BANKA BEHARY DAS: 1 shall
remember it and I shall reply. Just hear
me now.

SHRI S. D. MISRA 1 Both, a»
you say, are impartant ones, TIn both the
cases how it originates is importanat. It 18
originated and then it is followed up by
the communal ¢ ements in  both the
communitiez. 't happens like that.

SHRI BANKA BEHARY DAS! I want
{o answer that qres ion al-o because, Mr.
Vice-Chairman, ou shou'd not think that
the Musl:im community in Indiz is the
same community as it wasin 1947, and
1 do not want ‘o use any harsh words here.
The angry yourg men of the Muslim
communi'y are lvo trying to show that
{hey are not prepi.red inany way to tolerate
the Hindu comn'unalism n this country.
Do not forget th 5 attitude, and I <honld
think (hatthe Home Minister, when he
replies, wil' bear me out that in most of
the instances of this riot there has been
provocaiion alsa from the Muslim side.
In most of the ¢ :ses angry young men .of
the Muslim community  have been in-
volved because of their provocation,
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and I know of two instances myself in my
life. Mr. Vice-Chairman, Sir, I want to
say here also about that great case of
music before mosque. 1 went to Mr.
Chavan and told him about it because
that case originated in my constitutency
and I know that for the last four or five
years that case went on. And utlimately
in the Supreme Court the Hindus won.
But nobody can say that in that parii-
cular place, up till now. there has been
any communal tension. Once you see that
communali>m is embedded in the society
in a parlicular area, then a small inci-
dent can also spark a great riol, and it
has taken place in different towns. So,
though who provokes it 1s very import-
tant—I agree-—we should not shut our
eycs to the fact (hat this religious bigotry
and this cull of hatred against different
communities which are being preached in
this country by religious bodies or by
some of the political parties have a
great role to play. I say this also because
I do not want Lo simplify this issue by
saying that only one party or the R. S. S.
organisation is responsible. That will be
oversimplifying the jssue, That will be
virtually denying the very fact that commu.-
nalism is embedded in the society, in
the Hindu society, and it is gradually
growing with the change of circumstances.
Sn, Mr. Vice-Chairman. Sir, I do not
want to equate this Hindu communalism
with that of Mulim communalisni, but
T want to warn also my friends that thos~
who want to support Muslim communa-
lism because of the fact that the Muslims
represent a small mincority, they are also
doing a great distervice to the nation
because, oncethereis communalsim even
of the minority, the major'ty community
will always get an advantage over them,
and they will be the greatest winners in
the communal riots as and when they
take place in any area. And this has
happened wherever there has been provo-
cation from the Muslim side aiso. Sec
I am not going to belittle the fact that
in some cases the Muslims have also
provoked the commural sitvation, but
I want to say here that it is the responsi-
bility of the majority community of this
couniry to see that communel amity is
preserved. Mr. Vice-Chairman, Sir,
again I want to say that in this country
communalism is being equated with
disloyaltv. 1 am very much astonished
that in this country commaunalism is beirg
equated with disloyalty to our nation,
and it is a most dangerous proposition
that is being aired in this country. M
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Jana Sangh friends may get very angry,
butisiinot a fact that Mr. Balraj Madhok,
in different meetings, went on saying
that the Muslims of Ind:a should be
Indianised? What is the spirit behind it ?
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We have discussed for hours and hours.
Tt is not a question of reading from news
papers. Mr. Vice-Chairman, Sir, this
is a very dangerou: preposifion to tay that
the Muslims in India should be Indianised.
The very idea behind such a proposition
is to wuspect tne loyally of every Muslim
in this country, whether he is Dr. Zakir
Husa'n who was ine President of In«lja or
any o‘her Muslim hon. Member of (his
House. I can understand = Musiim may
be commuana! but to tell that a communal
Muslim is also an anti-natonal Muslim
is an absolutely wrong proposition and
thereby we only give advantage 10 all
the spics residing here. That is why
1 think we shoulc deal with this matter
completely  differen’ly. Is 1t not a fact
that some of the papers that have been
passed on from India to Pakistan have
beenpassedon bythe Hindus? Can any-
body say that in this country always the
Hindus have been loyal to this nation?
Then don’t you think that the Hindus
also shoud be Tndianised in this country?
What do you mean when you say that
Muslims should be Indianiced ? In
politics I think (hese things should not
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be brought in and we should deal with
+he communal issue in a different manner.
A cpy or a disloyal person is disloyal to
+i¢ country whether he belongs to ine
Hindu communily or Muslim community
or Christian community and he shouid
be deall with in that manner but a com-
munal Hindu or a communal Musiim
thould be treated in a diffrent way because
~ communnal Muslim can be loyal to this
country just as a communal Hindu can be
foval to this country. Therefore I wani Lo
ray again that Lhis is a wrong propositicn
and this shouid not be encouraged in the
‘nterests of secularism of this couniry.
We should not equate comunalism with
dicloyally or talk of Indiani ation
of a particular community. T woul '’ ask
th's question. Would you advoczte that
the one crote Hindus whe are residing
‘n Bast Pakistan shouid be Polastanised?
Would yon not be creating a suspicion in
the minds of Muslims of Pakistan that
the one crore Hindus who are sti!l there
are disloyal to Pakistan. and they are
foyal to India ? WMr. Vice-Chairman
this is a very dangerous propositicn and
f you allow such sentimenis 1~ gain
a-ound in this country I do not know how
‘ar we can protect our Secularism in the
country.

I haveno time andso I do nct want
t-. say much ¢n this but I do want to say
that wherever there is ccmmunal ténsicn
and wherever there are communal
e¢'ements working in the political or
rocial  field they should e put down
with a streng hand. It is not teing done
now. In the case of Guiarat it was not
derie and it is net done in  the caso
«f many States wheie cemmunal riots
Fave taken place. I have tcen with my
cwn eves police standirg by idly and
¢llowing persons to Joot the houses of the
minority community and thi: cancer has
fone very deep because the entire sceiety
kas been affccted to a very great extent.
We cannot say that the persons who
are in the police, in the army and in the
Administration are compleely fice ficm
this cancer, and I want to warn the
Home Minister that particular attenticn
should te given to this aspect and any-
hody who is found in any way associating
himself with any communal organisation
¢t who is found preaching communalism
should be brought to book and if he is
in Government service he chould be im-
mediately dismissed. T know of cases
and I have drawn the attention of Mr.
Chavan but I am very sorry to say that
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no action has been taken even by the
Home Minister. During a communal riot
last year in Cutt.ick town I gave instances
to him in which [ mentioned the names
of certain lect irers who are members
of communal crganisations openly and
who a:e also l'eading institutions like
the NCC in th« se colleges. Till now one
year has elapse. but that pe.son is stili
a membe; of the communal organisation
and still a le turer heading the NCC
organisation ol that college. So if the
Home Ministry does not look into these
aspects and cee that such communal ele-
ments are eliniinated from the Ad-
ministration ¢ad other  educational
institutions I tliink they will be abettors
whenever the.e will be communal riots
in this countr'r. 1 hope the Home
M aister when 1.e.eplies will categorizally
sta‘e he e that & searching enquiry will be
conducted into ‘he case of all those per-
sons who are ir the educational institu-
tions and in tiie Administration to find
out whether thi®y aie harbouring com-
munalism o1 in any way encouraging the
spiead of hatred amongst communities
in the country and see that such persons
are not there either in the police or
i1 the Adminisiration or in the Services.

So also an atmosphere of communal
amity has to be created. We have heard
so murch about the National Integration
Council but is this the proper way to deal
with communa’ situations? Do you think

" by inviting the nominees of all the com-
munal parties, by appeasing the communal
elements you c. uld create healthy condi-
tions in the country where there can be
cc-exisience beiween the ¢ mmunities?
Most of the co nmanal riots have taken
piace, as it has taken place in Ahmeda-
bad, because of the appeasement policy.
Whether it is Hindu communalism or
Muslim comminalism, as long as the
Government trics to adopt a policy of
appeasement I would say that they will
not only fail bur they will also be putting
a premium on such forces which are
preparing the ground for the demotion
of the very social fabric of this country.

I also want to draw your attention
about text{ books in this country. I am
very sorry to sa- that even after 21 years
some of the tex| books, the history text
books, are sucl that they do not help to
. create a healthy atmosphere within the

. premises of the educational institutions
. and I think the rime has come when the
.. Home Ministe17 and the  Education
. Ministry should look into this aspect so

" that the student; in those institutions
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are properly taught to imbibe the spirit
of secularism and not the spirit of com=
munalism. Nowadays, as has been
complained in this House about Ahmeda-
bad also, some of the student elements
are victims of this communal canker
which is gradually growingin every State.
I know in my State when they took out
a procession of the goddess because of the
Saraswati Puja they went befere every
mosque of the city, waited there [or four
or five minutes and danced the.¢ just to
provoke the Muslim commuaity and then
if something happens the Homs Ministry
records will say that the provocation
came from the Muslim community. Was
the provocation not there when this
procession  with  Goddess Durga or
Goddess Saraswathi went there and
donced for five minutes with c:ackers in
their hands? I have written so many times
to the Home Minister about this question
of music before the mosque. This is a very
controversial subject. I am seeing every
day in my State, Whenever thei¢ is a
religious procession, a Coddess being
carried in procession, in front of every
mosque deliberately the procession is
detained for five minutes, crackerg are
exploded and they dance thcre just to
provoke and show to the Muslims that
‘we are a superior race in this country’
and then they proceed. It such provoca-
tions continue in this country I do not
know what will happen. ¥ cannot say
that after the judgment of the Supreme
Court there would be no music before
the mosques because Government cannot
stop it unless there is agreement between.
both the communities. But the Supreme
Court judgment does not permit you to
dance before the mosques just to provoke
them and tell them that you have got
such a right of having music before the
mosque. It is going on every day before
our eyes and we are absolutely helpless in
the matter. Is it not proper for the Home
Minister to clarify the position? I wrote
to him one year back asking him to
clarify the position vis-a-vis the judgment
of the Supreme Court butI do not think
so far the position has been clarified.
Till now this is going on. This is definitely
provocation and when some action is
taken from the side of the Muslims then
somebody will say that the provocation
came from the Muslims. I do not want
to say much more about it.

Then there is rumour which is also
a very important factor and the Govern-
ment has to be strict about it. Whenever
there is communal fension there is.
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deliberate attempt on the part of com-
munal elements to spread rumours to
see that other communal elements are
also roused and such things took place in
Ahmedabad also. On the 18th night a
rumour was spiead and spread succsss-
fully that a sadhu had been killed though
there was o killing of the sadhu at all.
But it went deep into the mind of every
Hindu communalist who immediately
without verifying the facts took that
opportunity to have an onslaught
on the Muslim community in Ahmeda-
bad. Rumours therefore is a very im-
portant factor and the communal ele-
ments always spread rumours to create
communal tension and riots. I think
we should have a law, just as we had
during war time, by which if anybody
spreads any rumour which is found to be
falschood he should be severely punished
so that the communa! e'ements will not
get any oppcrtunity to create such situa-
tions. '

Thank you.

SHRIM. C. CHAGLA (Maharashtra}.
Mr. Vice-Chairman, I think there is
one point on which we all agree—every
Member of this House, irrespective of
parties or groups—and that is that we
are all deeply distressed, any more. we
are deeply disgraced by what happened
at Ahmedabad. Now, Sir, [ do not want
to go into the causes of this particular
riot. A Commission is going to investi-
gate it. Nor do I want to allocate blame
either to one party or the other, nor do
1 want to go into the sordid details of
it. T would rather look at the matter
from a broader point of view and try and
understand why these riots take place
and what we should do to prevent these
riots from occurring again. It is really
surprising to me it is painful to me
that in a country like ours there should
be communal riots. This is a country
where Gandhiji lived, where Gandhiji
gave his life for Hindu-Muslim unity.
This is a country where our philosophy
teaches us tolerance. I think if there is
one aspect of Indian philosophy—I will
not call it Hindu or Muslim—it is tole-
rance. All down the centuries we have
shown tolerance. Hinduism itself has
got so many schools. You can be an
atheist. You can be an agnostic. You
can be a theist and yet you can be a
Hindu. Therefore, tolerance is basic to
our philosophy. We have a Constitution
whose very foundation is secularism.
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Under our Constitution we do not have
first class and  second class citizens.
Every citizen of India has the same rights
and the same opportunities. Therefore,
why is it that in our country riots take
place? 1 can understand other countries
which have got a legacy of hatred. which
have not got the philosophy which we
have, which have not inherited the
traditions which we have, but the fact
that this should happen in India, in the
centenary year of Gandhiji, is a matter
of pain and disgrace to everyone of us.
Now, Sir, my own view is perhaps a
little unorthodox. I believe in speaking
my mind. I have never said anything which
1 do not believe. My own view is that this
philosophy of separatism which s grcwing
in this country must gc. The mincrities
must feel that they are part of the national
stream. They must feel that they are
Indians, that this is their country, that
their ancestors lived in this country and
they are as much heirs to the culture and
traditions of this country as the majority
community. Now. Sir, when you go to
the United States, you meet an American.
You deal with an American. You never
ask the question : Are you a Catholic,
Protestant or Jew? You ask an American
‘What are you’ and he says he is an
American. Why is it in India that we are
labelled? Why is it that we are Indian
Muslims or Indian Hindus or Indian
Christians? It is wrong to permit
religion to intrude into public affairs.
Religion is a matter of my conscience.
God is someone with whom I have com-
munion. Why should I intrude my
religion into public affairs? Why must
I wear my religion on my sleeves? Why
must I proclaim to evelybody that I am
an Indian Muslim or Indian Hindu or
Indian Christian? That shows that there
is this philosophy or this policy—1 will
come to the policy presently—of separa-
tism and, believe me, we well never be
able to put an end to this orgy of violence,

I have something to say about the
Government. We must make it clear to
both the communities that you are
neither a Hindu nor a Muslim as far
as public affairs are concerned, but you
are all Indians. Tt is only when we have
attained that ideal, when we have reached
that point that a solution will come to
our problems. Now, 8ir, I think one
speaker said that confidence must be
instilled into the minorities. T agree,
but confidence is a two-way traffic. The
minorities must also inspire confidence in
the majority. It cannot be a one-way
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traffic. You cannot say, instill confidence,
-in the minoritits, unless the minorities
in their turn, aspire confidence in the
majority. Thereloie, till both sides feel
that they trust rach other, this tension
will remain. Ncw, let me be quite blunt
in this matter. As T said, T believe in
speaking my mind. A large number of
Hindus—I have so many friends—really
feel that the Mu: lims have extra-territorial
loyalty, that they have affection and
regard in their rvlations towards Pakistan.

Now, this is what the minorities must
emphatically «nd unequivocally re-
pudiate. To me Pakistan is a foreign

country. It is a country which is hostile
to my country. ' have nothing to do with
Pakistan Merely because. ..

SHRIB. V. ABDULLAH KOYA :1In
the recent Indo Pakistan  conflict, most
of the Indian Muslim leaders proclaimed
¢hat they were loyal to this country and
they had sent tl eir sons to the war front.

SHRI M. C. CHAGLA : It is a wrong
suspicion. I know that Muslims have given
their lives in the Indo-Pakistan war.
Some of the biave deeds were done by
Muslims. 1 know all that. T am trying to
end this situatirn. T am trying to diag-
nose it.

SHRI PREM MANOHAR: The slogan
‘Pakistan Zindabad’ was raised.
(Interruptions.)
SHRI M. (. CHAGLA: Pakistan

Zindabad slogans were raised. That
shows ...

SHRI HAY/TULLAH ANSARI : Are
you sure that s ¢h slogans were raised ?

Were you thei:? As a journalist Tcan
say that it is a solutely wrong. ..
(Interruptions.)
THE VICE CHAIRMAN (SHRI

RAM NIWAS MIRDHA) : Order, please,

SHRI M. C. CHAGLA: 1 am not
saying anythiny, to which everyone of us
should not subscribe.

SHRI HAYATULLAH ANSARI: He
is a very good awyer. He has put forward
his case very n cely,

SHRI M. C. CHAGLA: I say that to
me and to eve .y Muslim here Pakistan
is a foreign country. It is a country which
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is hostile to my country, a country which
has. carried on a relentless campaign
against us. The mere fact that Pakistan
1s a Muslim country makes no difference.
Turkey is a Muslm country. What have
we got to do with it? All the Arab
countries are Muslim countries. This is
my country. This is my home. I was
born  here. My ancestors lived here.
} bropose to die here. To me everything
is Indiar. Therefore, as I said, confidence
1s a two-way traffic. When I say that the
supicion is there T am only saying that
there is a suspicion. Does anybody doubt
that ?'A large number of Hindus to suspect
Muslims and, therefore, it is the duty of
the Muslims to repel that suspicion, to
make it clear emphatically and une-

quivocally at every point of time that
they are loyal.

SHRI SYED AHMAD (Madhya
Pradesh) : Should I go on proclaiming
that I am loyal ? Am T supposed to shout
on repudiation if some people suspect me ?
Tankha said that he
suspected me. Am I to repudiate it—him
and everybody.

SHRI PITAMBER DAS: Nobody
suspects some persons. ({nferruptions.)

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Order, please.

SHRI M. C. CHAGLA : Now, let me
come to the Government. My friend,
the Home Minister, is an old friend of
mine and I hope he is still my friend.
I want to make a suggestion to him on
this matter.

(Interruptions.)

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Order, please.

SHRI M. C. CHAGLA : Let them
give up with dealing with ‘public matters,
from a communal point of view. (Inferru-
ptions.) Sir, I, am nobcdy’s lawyer.
I have nothing to gain from anybody.
I have nothing to expect and nothing
to fear but I have a rignt to  say
what I feelin my mind. Thisis a matter
which is of the most vital importance to my
couniry. AsI said, I am not talking of
Ahmedabad. I am not allocating any
blame, but I am looking into the future,
I want this to be one strong nation and
my friends here should realise it. I am
only saying what I think is right and si

4 -1
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the only way to prevent these riots. Now
may I ask the Governmenl this, for
heaven’s sake stop dealing with problems
from a communal point of view. Look
at ii from the national point of view.
You are only aggravating the communal
situation. Let 1ze give instances. Why
is it in an eleciion you give tickeis on
communal or caste basis? Is this
the functioning of democracy? Is
tais national integration? Why do you
select a member because his community
is in a majority in that constituency?
If I had anyting .0 do with the giving
of tickets, I would send a man who did
not have his communily in a majority
as a test of cur national inlegraiion.
The Home Minister knows it, You
look at the names of the members and
their constituencies and you see they have
gota majority as far as caste cr community
is concerned.

Then take the case of uniform Civil
Code wixizh I huve been advocating for
a long time. What isthe answer of the
Government ? The Muslims are against it
But other Muslims are also in support of it.
Is that not a principle or a directive of
State policy? Are you not bourd by
the Constitution? The Constituticn
says there shall be a uniform Civil Code,
what has Government done aboutl it?
Simple answer : till everybody iz agreed.
This was the British answer; /laissez
Sfaire. No social reform tili everybody
agrees. Why have you the directives
of State policy in the constitution? You
are bound to alienate scmebody. But if
it is a good thing, if it is inthe interesis
of the nation, you muost go ahead.

Look at Rabat. I was shocked
to read the statement of the Foreign
Minister. 1 will deal with it when the
discussion comes. I was  shocked
to read the siatement of the Foreign
Minister that the delegation was sent
to Rabat on the advice of some
of nis Muslim friends. What
is the meaning of this? What is the
meaning of Muslim friends? Therefore,
you aggravate the communal situation.
You make the Hindus feel that
the Muslims have been advising the
Foreign Minister to send a delegation
to Rabat. Take advice from Indians,
Iet me tell the Government, not Hirdus
or Muslims. Deal with the
situation from an Indian point of
view. Do not deal with it from a Muslim
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or Hindu point of view. May be you may
pleace the Muslims for ihe ume being,
some of them, but at what cost? You
aggravate the comunal situation; you
h:.we created mcre bitrerness; you have
brought about the hostility of the majoriiy
community,

I will 5ot tcke much more time.
Tt nas been said about wars that
wars are made in the minds of men. They
are not made by arms and armaments,
hostility or pacts or treeties, but they
are made in the minds of men. That is the
famous legend of UNESCO. T say the
same thing abou! communalism, Ccmmu-
nalism is created in the minds of men.
If your mind is pure and unde-
filed then there can be no communalism
and therefore we want a system of natio-
nal education, education wnicn will not
emphasize communalism, which will tell
young people. “This is your coun{;y,
never mind your caste or communiiy.
You belong to India. This is your history
going back to thousands of years.” That
is the educaticn we want.

Finally, Mr. Vice-Chairman, there
is no grezfer art, there 15 no more di-
flicult art to practise than the art of living
together. We in this country knew the
art at one time T remember the days
as young boy when Hindus and Muslims
lived together, shared festivals, shared
griefs. There was no  communalism
They never fcught with each other.
One might go to o mosque, the other
might go to a temple. As far as other
matters were concerned they were brothers
and sisters. But today it is different. Let
me point out how difficult it is, the art of
living together, whether it is husband
and wife, father and son, brother and
brether, on  ar ‘ndividval plane. They
have to learn the art of living together.
You go nigher up. In the nation different
groups, different communities, different
castes have to learn tne art of living
togethr. Go alittle further, internationally.
The art of living together is the art of
different nations living together. There-
fore, I want to end on this note we
have to learn the art of living together.
We have always to recognise that we are
Indians first, that our religion is a matter
of aur private affair, not public affair,
and so long as we lcok upon problems
from an Indian point of view, from a
national point of viewt, T think there is
very little chance of ommunalism pre-
vailing in this country.



1139 Motj..n re recent

Commural disturbances

SHRI S. S VAPRAKASAM (Pondi-
cherry): (Spoke 'n Tamil)*

Mr. Vice-Chiirman, I thank you for

having given 12 the opportunity io make

my maiden spesch in the august House
today. T want o express certain sugges-
tions about the communal riots of Ah-
medabad of Gu arat State.

SHRI OM MEHTA  (Jammu and
Kashmir) : Mr. Vice-Chairman, up to
this the opposit on has taken 300 minates
and the Cengress only 120 minutes.  Se
1 request the Chair to rationalise the time,

SHRI S. SIVAPRAKASAM : The
riots based on religion and community
in Ahmdabad :re regrettable. I convey
my condolence: to those families who
have lost the p -ecious lives of their dear
and near ones,

A Amfag aat (I 539
qAR & =Y § 7
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SHRI THILI_AI VILLALAN (Tamil
Nadu) : Sir, he is making his maiden
speech. Let hiri be allowed to continue
without interrution by other Members.

.IRI A. D. MANI : He is providing
a translation.

THE VICE-CHAIRMAN (SHRI1
RAM NIWAS MIRDHA) : You carry
on.

SHRI K. S. CHAVDA : There is no
arrangement {or simultaneous transla-
tion in our House. What is the use of
allowing him t. speak in Tamil ?

ot Agverm (efearor) ¢ & oF g@E
T wRAT § WY Al 9 I au.
a7 43 gu & 7 uqae FT A9 qF ;|
S EL

SHRI THIL) AL VILLALAN : He will

give the translation. Let him speak in
Tamil.
SHRIS. S VAPRAKASAM: We see

this sort of riits have been found not
only in Ahmedabad but in different
parts of the country for the last few years.

* English trenslation of the hon. Mem-
ber’s speech in Tamil, as given by the
hon, Member. : -

¥
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It is a disgrace to our nation and our
country. Religious people are saying that
all religions are for only love and affec-
tion among mankind. But we find this
unwanted and obnoxious fight only aniong
them. This Government is not prepared
even to think deeply about the root cause
for the malady and is also very hesitant
if it finds out the real reason for the same.
For example, a few years before, a poster
was 1ssued by this Government Lo preach
against untouchability among the masses.
In the poster it was shown that a caste

+ Hindu is calling a Harijan, “Day Pariah

go away”, &nd under the picture it wes
written that if it is cal'ed like this, he will
be impriconed for six months. Caste
Hindus raired objections to these posters.
This Government stopped the publication.
This was during the Congress Party’s
days. But cur DMK Party at its cost
published the same pcster thrcughout
the State. I am narrating this only to
show that this Government is hezitating
even to do good things for the country.
We cannot tiead on the path of progress
if the Guvernment is afraid of c¢pposi-
tion by the reactionaries in the country.

'l_“here is a coup'et of
which says—

Tiruvalluvar

“Noy Nadi Ncy Mudal Nadi Adu

Thani kkum Vai Nadi Vaippaccheyal”

which means, medicine is to be given
after the correct diagnosis of the disease.
If it is not done, it will end in death.
Communa! disharmony is al<o a discase
on the sociely of the country. The root
cause of this is only superstitious bel:efs.
Great leaders of Tamil Nadu, Arignar
Anna and Periar E. V. Ramaswamy,
are responcible for the annihilation of
all these supersti‘ions from the country-
men 1n our State through their propa-
ganda for more than three decades. The
people of Tamil Nadu are now more for
reason than for tradition. Therefore,
communalriot of inhumanity towards the
down-trodden 1s not showing its ugly
head in our State. Of course, ceeds
were sown of riots and viclence during
the Congress regime m our country.
But they have been averted by us. In our
State, Sir, the Hmdus and the Muslims
are living l'ke brothers of one family.

This Government is wasting money
for o many unnecesary things but why
cannot it spend money for propagating

! rationalism and progrecsive 1deas among
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the illiterates? In the AIR, all are belong-
ing to the upper class people and there-
fore it is not useful for the people and
they are propagating the principles of
the stone Age. They are against rationalism
and therefere they are not doing propa-
gation of rationalism. The future of the
country will be doomed if the same is
repeated through the very big institution
of educating the masses. If this is the
state of affairs in our country, we canmnot
proudly join with the other natjons.
It is not good to hide a wound without
curing it with the proper medicine.
This Government should chalk out schemes
to make rational propaganda in the
other States as our leaders are doing in
our State. All the leaders of this country
should_ be requested to join in this
campaign.

To conclude, I want to say that unless
this Government takes steps to eradicate
the supersitious beliefs in the country
we cannot prevent communal riots and
1 request this Government to take im-
mediate steps.

_In the end, I want to quote the two
lines of my teacher, the revolutionary
poet of our State, Bharathi Dasan—

Urudhi! Urudhi! Urudhi!
Samooham Enrornnarke
Erudhi ! Erudhi ! Erudhi !

Onre

which means that our community is one
and indivisible and those who do not
believe in this shall find no place in the
country.

THE VICE-CHAIRMAN (SHRIRAM
NIWAS MIRDHA): The hon. Member
has promised that he will give an English
translation of his speech which will be
incorporated into the records.

SHRI M. N. KAUL 1 We want some-
thing, some other Member can give a

summary.
THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): I do not

think it will be necessary. A summary
would not serve the purpose. The whole
speech should actually form part of the
records. It has not been possible, un-
fortunately, to introduce simultaneous
interpretation in this House as has been
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done in tne other House and I do hope
that at least before the next session starts
a similar arrangement will also be made
inthis House.

SHRI K. S. CHAVDA 1 Mr. Vice-
Chairman, are we going to sit up to 6.002

SHRI JAIRAMDAS DAULAT
RAM (Nominated): Mr. Vice-Chairman,
I had an occasion to go to Ahmedabad
very soon after the height of the communal
distrubances had been controlled and 1
stayed there for seven days, met all
sections of the people and tried to
understand the cause of the disturbances,
the course of the disturbances, and the
steps taken to control and confine the
disturbances within manageable limits,
But I do not propose to go into all those
aspects of the disturbarnces. 1 _thmk it is
better that we wait for the findings of the
Commission which has been appoxpted-
when we might be able to get reliable
data to form our conclusions and to
frame our proposals.

I am confining myself to a very res-
tricted scope for my speech. I want to
make one or two concrete suggestions
to Government in the light of many
many years of communal dlstut"bances
in the country. T do not wantto diagnose
the disease or to go into what may be
called the general aspects of the com-
munal problem. But one or two comncrete
suggestions to the Central Govern-
ment—which I  think are inherent in
India’s situation—are very very neces-
sary for adoption.

After all, what is India! India Is
nothing but a union of States. If there is
trouble in any single State, it has its
repercussions on other States—and may
be the repercussions may be on another
country—and it ceases to be a mere matter
which concerns that State. The Indian
nation is so composed on the basis of
religion, community and other factors
that people belonging to all the religions
and communities are living in all parts
of the country. So when anything serious
happens in any State, the whole nation
feels the impact of it. I have therefore
always regarded that so far os public
order is concerned, so far as the main-
tenance of peacein any State is concetned
whether it is disturbance on the basis
of community or religion, it ceases to
be a matter concerning merely that State
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It concerns the w hole of India. As I said
on account of the repercussions, the entire
nation feels th effect of it. We see it
In  today’s diuucssion in this House,
possibly in the other House, and we
have seen this repeatedly.

. Therefore, [ have a definite feeling that
1t 1s Inherent in the Indian  situation
that whatever m.y be the wrong inter-
pretation of cur Constitution, or what-
ever may be nece sary to re-deal with the
Constitution, the Centre must actively
come into the nicture when there are
communal  or sectional disturbances
In any part of the country. After all,
Gujarat is Indiz, so also Maharashtra,
Punjab, Andhrs Pradesh, Tamil Nadu
or U. P. Tt is ull India. Therefore, 1
believe that the Centre must come into
thp bicture, an.l I have two suggestions
with regard to that.

_ As Mr, Chagls has said, communalism
is first born in the mind. For weeks
together, for months together, a certain
amount of propiganda goes on either
on the platfornt or through the press
or otherwise, and that propaganda
continues to irflame  the communal
feelings in our jeople. And when it has
reached a certain stage, one single, small
incident lights tl e fire and there is a big
burst up, There was the subtle; latent
disturbance of the mind already there.
The feelings were aroused, inflamed,
passions were at a height. Then comes
a single incident and then we find that
what was latert has become patent.
Therefore, I  snggest two things. The
Centre, if it has not the power, must get
the power to deal with the press and the
platform even ¢t the State level, where
communal peace or communal discord
is concerned.

Also, the Certre is further respon ibl>
for taking whatever other steps ar¢ neces-
sary to be taken to preserve peace in a
particular  State for the situation has
repercussions eveil on other countries.

Sir, when the Constitution was being
framed we had deliberately put in a
provision anticiyating certain occasions
arising under which the Central Govern-

ment, with tle vote of tuis House
could acquire «ertain powers to legis-
late in respect of a State on matters

within a State and take executive action

in accordance with that legislation
inside that State. There are also other
items which such legislation can cover.
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I am referring to article 249 of our Cons-
titution. I will take just one minute to
read the contents of it:—

“Notwithstanding anything in  the
foregoing provisions of this Chapter,
if the Council of States has de-
clared by resolution  supported by
not less than two-thirds of the mem-
bers present and voting that it is
necessary or expedient in the national,
interest that Parliament should make
laws with respect to any matter
enumerated in the State List speci-
fied in the resolution, it shall be
lawful for Parliament to make laws
for the whole or any part of the
territory of India with  respect to
that matter while the resolution
remains in force.”

So also article 162 relates to executive
action under such laws. I feel that the
earlicr we are able to take some such
action, the better it would be for the
preservation of peace in the country. I
know the difficulties. I know the resistance
which will be coming from the States.
But I feel that unless the Centre is able
to take some powers, create an atmos-
phere which enables it to get this legis-
lation through, we will find that in
each State peace will be disturbed and
it will have repercussion on the rest of
the country. The national interest will
suffer.  Internatipnal relations also
will be prejudiced. And yet the Centre

will remain helpless. The National
Integration Council at the non-official
level can hardly to much. A fittle

atmosphere no doubt it can  create.
Therefore, that positive action by the
Centre is necessary and was inherent in
the situation, as was anticipated by the
Constituent Assembly. We should take
some steps to create a situation which
enables us to get this thing through. After
all, we represent the States here. That
is why the Constitution has given to us
that representative capacity of Council
of States and a provision has becn made
that the Council of States can, by a
certain majority, give this power to
Parliament. These are in brief my
concrete suggestions.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : My, Chavda, Five
minutes.

SHRI K. S. CHAVDA (Gujarat); Only
five minutes? Mr. Vice-Chairman, the
communal riots in Gujarat broke out in
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September, 1969 and in Jagatdal, 24-
Parganas in West Bengal, in October,
1969. What happened during the Ahmeda-
bad riots and during the Jagatdal riots
is a matter of shame to all of us. It is a
matter of shame for the country as a
whole.

Sir, I am very sorry to read out a
news item under the heading, ‘‘Gujaraft
riots a black spot”. T am reading out
from the ‘Hindustan Times’, New Delhi,
November 22:—

“Prime Miniser Indira Gandhi said
today the recent communal dis-
turbances in Ahmedabad and other
parts of Gujarat were a very big
kalink (black spot) on the face of
Bharatmata (Mother India).

“In areference to the riots in her speech
(at the AICC session here,. ..

SHRIMATI YASHODA REDDY :
Which A. 1. C.C.?

SHRI K.S.CHAVDA : ...
it is.
. ..Mrs. Gandhi said the AICC should
also mourn those who died in Guja-
rat.”’

whatever

Of course, it was the requici'ioned
AL 1. C.C. meeting. But, Sir, the Prime
Minister of India did not say anything
for the mourning of those who had teen
kilied in the Jagatdal riots in West
Bengal, It further says:—

“They were citizens of our country
with equal rizhts guaranteed to
them in the Constitution.””

I should like to know, Sir, whether
those who died in the communal riots
in Jagatdal were not the citizens of India.

Again, on September 16, the plenary
session  of the Islamic Conference at
Rabat had decided against India's parti-
cipation. The riots in Ahmedabad
broke out on September 18 and they were
brought under control on September 21,
On September 23 the Summit Confe-
rence at Rabat invited India to take part
in the Conference and India’s participa-
tion was welcomed by all the 25 coun-
tries, including Pakistan. Then, Sir,
I fail to understand why Rabat is linked
with riots in Ahmcdabad.

Then,
started and when

Sir, when the killing and arson
shops were being

[RAJYA SABHA]
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looted in Jagatdal in the 24-Parganas, the
police would not stop it. The fire-brigade
could not work. The whole night the
people lived in mortal fear. Thke riot
lasted for about a week. The ruling party
never attacked the United Frent and the
Communists in  West Bengal either in
this House or outside. Why, may I know,
favouritism was shown to the United
Front Government in West Bengal? Why
is the Gujarat Government alone singled
out? These are the questions which
require an answer from the Government.

On September 18, Sir, some Muslims
collected on the road near the Jamalpur
Gate in Ahmedabad at the time of the
Urs fair objected to cows being brought
along that road. Some of them assauited
the sadhus and also attacked the Jagan-
nathji temple in Ahmedabad. The pelice-
men who were present on  the spo! in-
formed the police control room and
the senior police officers rushed to the
spot and the situation was brought under
control. Cases were registered and investi-
gation was taken up immediately by the
Supcrintendent of Police (Crime Branch).
Some persons weie arrested and more
persons were rounced up during the night.
The State Government at once announced
to hold a high level enquiry. The curfew
was imposed at 10 p.m. on Scptemter 19,
The army was called to cepe with  the
situationy, but the army came very late.
(Time-bell rings) Just only cne or two
minutes, Sir. Then the tormer Deputy
Prime Minister, Mr.  Morarji Tesai,
went on a fast till the riots were brought
under control. His 11-days fast helped
a great deal in  bringing communal har-
meny in  Ahmedabad and clsewhere in
Gujarat. The situation was fast returning
to normalcy, but the visits of tliree M. Ps.
and then two M.Ps and then the visit
of the Union Deputy Law Ministcer, Mr,
Salecm causcd a setback in the fast
returning sense of normalcy. It was re-
ported in section of the Pressin Ahmeda-
bad and in other pape's also that the
Central Intelligence had reported to the
Home Ministry about the objccticnable
activities and utterances of the threc
bearded men who visited Ahmedabad
during the riots. Will the hon. Home
Minister place that report on the Table
of the House?

Shri  Bhupesh Gupta and Shri Yella
Reddy, both Members of this House,
visited Ahmedabad during the  ricts.
There were some bomb explosions, Sir,
in Ahmedabad. One Shri Mohamed
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Siddique died o1 the spot in the Daria-
‘pur area of Ahmedabad while making
a bomb. The pec ple of Ahmedabad were
shocked to know "hat the late Shri Siddique
a ring leader of bomt-makers, had lent
his car to Mr. Bhupesh Gupta and Mr.
Yella Reddy dur ng their tour of Ahmeda-
bad. It was at the instance of the Com-
munists in Ahnedabad that the latz Shri
Siddique was talen in the Peace Com-
mittee.

SHRI BHUPESH GUPTA :1 thoro-
ughly repudiate :t. Again and again they
are repeating it.

(Inte, ruption)

SHRI K. S. .JHAVDA : My request
is, Sir, please do not allow interruptions.
I will finish in one minute, The Union
Deputy Law Miimister, Shri  Saleem,
visited Ahmedabad on October 7. During
his four-day stay in Gujarat, he contacted
Shri  Ibrahim  Sulaiman Sheth, a
Member of the Kerala Muslim 1 eague
and other Musliitn  Leaguers, but he did
not carc to meer the Gujarat Pradesh
Congress Comir:ttee. He went to meet
Majlis-c-Mushavirat, but he did not allow
workers includirg Muslims of different
shades of opinicn who went to him to
inform him abdout the situation. 1 would
like to know wl.ether the Union Deputy
Law Minister went to Ahmedabad to
increase communcl tension or to bring
communal harmeny. (Time-bell rings) One
minute moie. Before the riots broke out
in Ahmedabad, there was a very big preces-
sion of Muslins against the burning
of the Al Agsa Mosque in Jerusalem. . .

THE VICE-CHAIRMAN  (SHRI
RAM NIWAS M IRDHA) : That has becn
mentiorncd.

SHRI K. S. CHAVDA : Some of the
processionists shouted ““Pakistan  Zinda-

bad” ‘S FEATH F TwIEW &1 AT @
f7e sman

Gujarat being a border State, the
Central Govern nent should be  very
vigilant and sho'1d take immediate steps
to check such natters. Therefore, Sir,
it is useless to bl me the Gujarat Govern-
ment. The blan e lics elsewhere. Thank
you.

THE VICE-CHATRMAN (SHRI

RAMNIWAS MIRDHA) : The hon. Home |

Minister.
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THE MINISTER OF HOME AFFAIRS

(SHRI Y. B. CHAVAN) : Mr. Vice-
“hairman, Sir, . .

sff darar a| ¢ § F fAEET
EIEC LI S :

THE VICE-CHAIRMAN  (SHRI
RAM NIWAS MIRDHA) : We had

fixed that at 5-30  the Home Minister
would reply. 1 know many Members want
to speak.

=\ a1 {7 fEE ar 9™
g fafsg

SHRI B. V. ABDULLAH KOYA :
Many allegations have becn made against

our party, but we have been left cut.
We suffer here also.

sl faraT @ AU fRaEEd §q
| &, gu% A am S g #1

THE VICE-CHAIRMAN (SHR1
RAM NIWAS MIRDHA) : Let us
proceed, please. I know that cur Muslim
League friends have not got an opportunity.
You want another oppottunity to speak.
But looking to the shortage of time, as
it has been fixed that the Home Minister
would reply at 5-30 . . .

—

s\ g ) ¥ fAIsT FEd

R

SHR! S. A, KHAJA MOHIDEEN
(Tamil Nadu) : Sir, so many allegations
have been made against vs. Kindly allow
Mr. Koya to speak.

2

o RarEe ™ ¢ # g8 fqasT F1A0
JEaT § B T eEweEE & IAT I
| fomz & |9 o wEE, 4 T OF AR
¥ mafww & F2UT § @S O T F
T ared & 1 9fe of g fag 99
Wﬂsﬁaﬁﬁahw%ma&
TR FISst WU &, zAfad oY uF A9-
fq F gEEY T AEr 10 fAwT o«
T femr WA A Fy SawEdr R o
| gafad wF e & fog 10 fAwz AT

|fm 2 Qv @...
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Iraureasw (st ww fraw faut) -
S8 g frgifea fear o oor s9 &
feara ¥ 591 s

SHRI B. V.
Sir, of all
chance.

SHRIMATI YASHODA REDDY: In
all fairness, I think they must get a chance
¢© speak.

ABDULLAH KOYA :
the people I should have a

SHRI A. D. MANI : 1 respectfully
submit, Sir, that a Muslim Leaguc
Member should be given a chance.

SHRI BHUPESH GUPTA: 1 sugges:
that Mr. Chavan may reply tomorrow.

SHRU PITAMBER DAS: Yes, he
may teply tomorrow.

SHRI C. D. PANDE: Yes, he can
reply tomorrow.
SHRI BHUPESH GUPTA The

Home Minister is tired. T think he can
reply tomorrow.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): At 6-15, Shri
Khan Abdul Gaffar Khan is to speak
and we have to wind up oy then. I request
the Members to co-operate. Let the Home
Minister speak. '

SHRI PITAMBER DAS: All of us
will finish by 6-15: he can reply tomoirow.

SHRI BHUPESH GUPTA: As Shri
Khan Abdul Gaffar Khan would he
addressing us at 6-15, 1 do not know. . .

SHRI Y. B. CHAVAN : [ will finish
before that, wmwuch before that. I never
speak for long.

SHRI PITAMBER DAS: It isnot a
question of your finishing.

THE VICE-CHAIRMAN (SHRIRAM
NIWAS MIRDHA) : How long will vou
take, Mr. Chavan ?

SHRI Y. B. CHAVAN : Atleast I will
have to take half an hour. .

(Interruptions)

THE VICE-CHATRMAN (SHRI
RAM NIWAS MIRDHA) : I will give

[RAJYA SABHA]
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the Muslim League Member 5 minutes.
Mr. Koya, just five minutes.

sy GyqTEET I ¢ TF A
F G

“aur foagr JAET Ay Y AN § arAr fown
gL TR R AT AQIAT AT HAT

7 faae

SHRI B. V. ABDULLAH KOYA :
Mr. Vice-Chairman, Sir, among the
inumerable communal holocausts that
have occurred in the country during the
last 22 years, one has to say that the
one that happened in Ahmedabad and
other parts of Gujarat is unique and
unparalleled in the matter of destruction
of life and property and the manner
in  which such desiuruction has taken
place. Though the State Government
puts the loss of life between 400 and 500,
people who have made on-the-spot studies
put it between 3,000 and 5,000, The loss
of propertv has been terrible. The houses
of people, particularly those of poor men,
and inumerable mosques have been
want only demclished. Besides, the
business places have been looted and
destroyea; rendering thousands upon
thousands homeless. For want of time
I willnot read this wholething.

The way in which Muslim houses and
business places were picked up «nd des-
troyed and the implements that were used
for such destruction indicate that the whole
tning was deliberately pre-planned. Such
planned destruction has taken place
previously in other parts of the country,
too. But the authorities concerned, with
their security and secret agencies, have
not been able to detect the preparations
intime. The Home Minister says that
he gave a warning about such maiters
evenin the mon‘h of April or so of this
year. Yet the State Government has not
done anything to prevent such an out-
burst of inhumanmity. Even when the
orgies burst out, adequate and suitable
action was not taken, andvi tence was not
scotcheda promptly. The police made their
appearance at their own time. Even then
the tragedies went for a number of days
with increased violence. Even when the
army, which is expected to protect the
country from internal as wellas external
aggression, came on the scene, not much
difference was created in the situation.
For several days after the appearance of
the army, the atrocities went on without
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abatement. Sir, do not all these things

show that in ourmother country, very
strange things are happening in spite of the
Govern_ment, Ce itral as well as the State,
possessing every paraphernalia  which
every other Ggevernment in the world
possesses ?

The State Gowvernment provided some
camps for the pcople whose houses and
belongings were destroyed and  who
became destitutes. But it is learnt that
adequate compensation and rehabilita
tion have not been effected. They say
that the affected people have gone home
from the camps: but when their houses
have been destrcyed and they have no
place to go to, where would they have
gone ? It is saic that people were forced
to vacate all carnps and go anywhere and
that many of them have even gone outside
the State in  se rch of some asylum or
refuge. (Time-bet' rings) Yes, Sic, I am
coming to my last point.

Again the same people bring in the
name of the Muyslim  League whensver
they choose for anything. For want of
time I would o1ly mention the aims and
objects of the !ndian Muslim League—

To uphold and advance the prosperity,
strength and honour of the country
and the happiress of the people;

To secure and maintain the rights of
the Muslims and other minorities;
and

To promot: mutual understanging,
goodwill, unity and harmony bet-
ween the Muslims and otter com-
munites of the country.

Can anybedy suy that there is anything
harmful in the.e aims and objects? Sir,
people like me ['ave sent their sons to the
war front tiskin:; their lives. And let my
friends, who csiticice and question our
loyalty, judge lhese things. During the
days of the war with Pakistan we never
worried about the lives of our kith and
kin except the defence of the country.
Forgetting all these things, if our loyalty

is questioned, | should say, it is only
doing injustice o us.

Sir, T have dune.

SHR1 Y. B. CHAVAN Mr. Vice-

Chairman, Sir, we have had nearly a
two-day debate on what happened in
Ahmedabad in the month of September.
Every member of every political party

[24 NOV. 1969]
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who has participated in the debate, has.
very rightly condemned the very shame-
ful episode that took place in Ahmeda-
bad. { am not speaking in a spirit of
replying to the debate because that would
be a wrong thing to do. There can be
nothing like a reply in the sense that
somebody has made certain points and
those arguments have to be demolished.
It is not in that spirit. At the same time
1 do not prepose to hold a brief for the
State Government or hold a brief against
the State Government. That is also not
my attitude in this debate. We have to
look at this problem as a sort of chal-
lenge to the nation. What happened in
Ahmedabad is not something which has
happened in isolation. What happened
in Ahmedabad is the culmination of what
was happening in different parts of the
country, particularly during the last
two or three years. This country had a
curse of communal ricts for decades
which ultimately resulted in the parti-
tion of this country. Unfortunately
the two-nation theory has brought abeut
the.e poisonous trends in  this country.
After the partition we felt that we succeed-
ed in controlling this evil, but it seems
that we have not. The basic question
before us today is to find out why such
things are repeating again and again. In
order to look into the different communal
riots that have taken place in the fast
iwo years at Ranchi, Allahabad, some
incidents in  Jammu and Kashmir,
Maharashtra etc.. the Government of India
appointed a commission. We  thought
there should be a commission which
would go into all these matters so that
when it gave its assessment and views,
we would possibly have a very correct
analysis of the situation. And that com-
mission is going into thesc scries of dis-
turbances and it is submitting its reports
also. My main point 1z that these unfoy—
tunate things have again started in
Ahmedabad. ! do not propose to go into
the genesis of what exactly happened
because this is again a matter for inquiry
by the Supreme Court Judge and two
other Tugges who are assisting kim in
Ahmedabad. I do not want to say come-
thing which possibly should be consi-
dered as a sort of interference in the
actual inquiry. But 1 will certainly give
some broad sequence of events that took
place in Ahmedabad. Seme honourable
Members did make a mention of a certain
communication which the Government
of India sent to the Government of Guja-
rat in the month of April. I had myself
made a reference to that in one of the
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meetings of the Consultative Committee
which took place last month here. As you
know, the Home Ministry has res-
ponsibility for any things and one of them
is preventing communal trouble.
Naturally, after the Ranchi trouble
the Home Ministry has made it its res-
ponsibility to get information about
the incidents that are taking place in
diffe.ent States and to objectively analyse
those incidents and judge the trends to
guide the State Governments,
or at least to keep itself informed about
what is happening. It so happened that
from November, 1968 onwards unfor-
tunately a series of incidents took place
in Gujarat. Veraval was one of them
Tt was not as big as Ahmedabad. but it
was certainly a serious incidence. Some
three or four other incidents also took

place. From this distance one can view !

this matter mose  dispassionately and
objectively. We thought that it was rather
an unusual tread in  Gujarat and that it
would be much better if we informed the
State Government. This was how we felt
about it. So, really speaking, this was an
assezsment that we made of the situation
in Gujarat. And we informed them in
the month
the incidents that took place belore the
month of April From WNovember,
1968 onwards, up to March, 1969. Whea
1 gave this information... (Inferruptions...
we did not try to put the Government of
Gujarat in a sort of dock. ¥ was asked
for information about certain facts which
I gave. 1 cannot say that we had
any information about what was likely
to happen in Septemberin Ahmedabad,
or that wz had warned them ... ( Infer-
ruptions). It is also a fact that some
MembYers did make a reflerence to certain
incidents that took place in  Ahmeda-
bad. Oae was about Kuran the other
about Ramayan . , .

SHR! S. D. MISRA - May I know from
the honourabie Home Minister whethe-
the circular that has been meationed here
was a general circular to all the States
or was meant onlv for Gujarat ?

SHRI Y. B. CHAVAN : No. I am
telling you that we send geaeral circulars

toallthe States. At the same time 1
have myse!f  wrilten to the
Ca'ef Ministers a sort of general

letter about the situation. But this parti-
cular communication which went from

e Home Muinistry was meant for the
‘overnment of Gujarat only because . . .

{RAJYA SABHA]
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of April, But that was about |
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SHRI M. M. DHARIA : (Maha-
rashtra) : What was the reply?
SHRI Y. B. CHAVAN : To this

there was no reply. May be, an
acknowledgement might have come.

AN HON. MEMBER : Did you solicit
any?

SHRI Y. B. CHAVAN 1 No, we
did not solicit any reply. We would
have beea glad if we had reccived a
reply. We were only pointing towards
a certain situation which was taking
shape there and we thought it was much
better that we shared our concern with
the Goverament of Gujarat. But I am
not saying this to put any blame af the
doors of the Government of Grygarat.
That is not the spirit in which I look
at it. t the same time, naturally this
honourable Houste could hold me res-
ponsible, covld hold the Home Ministry
responsible, to come and exnlain metiers
about cerfain unusual things that have
happened.  Naturally people are critical
about the Gujarat Government. ¥ would
request Members not to be so seasicive
at the situation that hax arisen. People
are bound to ask questions and we are
bound Lo come and give replies about
this matter.  But it is no use gelling
rather sensitive in these matters, T have
mentioned ihe particular events in sequ-
ence.

Now. let us come to what happened
on 18th. T do not want to repeat the
«ame thing aeain. Ther: was the un-
fortunate incident about the Urs
and the procession which had a chain
reaction which ultimately led to the
eruption of communsl riots on i9ih,
even on 20:h, 2ist. 22nd, One Membher
asked me as to exactly what the time
was when the army cime . [ think
one of the Members from Gujarat asked
me that question. WNaturally all the
evidence on this point will come before
the inquiry commission. Subject to
correction, I am giving my piece of
information.

On the 19th the Guyarat Government
merely alerted the Army by saying that
it is qguite possible that they may re-
quire the help of the Army. As a matter
of fact a proper demand for the Army
was made on the night of the 20th. The
Army units were in Jamnagar and some
other distant places, they left those
places and reached Ahmedabad on the
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21st morning at about 10 or 10-30 and |
they were 1n jposition by about 1-30
or 2 o'clock. I inust say after that Lhings
were brought under control. When
I wen:. to Aln:labad (wo or tnree

days later, the eatire con-ordination
was tn the hands of the Army and
other forces also which were seat

there by the Government of India. The
Gujarat Governinent zlso asked for some
assistance from 1he Government of [nd-a

and we sent some of our battalions
of CRP ard BSF and they rea-
ched there the nex. day. So
the local police the BSF, CRP and

the Army were ooking after the arrange-
menisin Ahmecabad for the rest of tne
time. Even n) w the Army continues
to be prewent in Ahmedabad. Well,
despite all the.e arrangements it is a
fact that the woist had already happened.
Now there  are differences of opinson
with regard to the figures of the dead
persons, The hon. Member, Sarr Bhupezh
Gupta, has estimated it to be 3000 and
some others hive estimated itto be
about 2000. Whatever  information
I got from the Governmeni of Gujarat
in this matter based on their records
I have already mantioned in the Statement
that T laid on 'he Table of the House.
Bt some peopl arestill inristing that. . .

SHRI A. D. MANI
Army’s estimaie?

1 What is the

SHRI Y. B. CHAVAN : The Army
has not made it. own assessment because
it was not supposed to make this
assessment. (Interrurt.ons) As this is a
very serious m: tter, I will stand by my
statement but . the hon. Member has
got any specif: information, T would
appea! to him :o supply it to me.

SHRI BHUPYSH GUPTA 1 Sir, every-
thing has been s pplied to the Government
of India in the form of a Memorandum.

SHRI Y. B. CHAVAN 1 I am making
one more sugg:stion to you that you
make this info mation available to the
Baquiry Comm ssion also. That would
be much better jecause it is very difficult
for me to verif all the statements that
are made here. When an Enquiry Com-
mission is instituted, it is much better
that this inforration is supplied to it.
But at the sam- time, Sir, I must make
one point that I personally feel that

{24 NOV.
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put on record that these statements
tead to be rather exaggerated.  Mr.
Bhupesh Gupta goes to a further extent
and says thai a farge number of bodies
were not seat to the hospiials at all and
they were directly taken to the cremation
grounds or the burial grounds. Well,
these are very secrious matlers if they
are true and if there is any reliable evi-
dence inthis matter, it musi be made
available to the Enquiry Commission
because this is exactly what the Enquiry
Commission i; expected to examine.

As far as the loss of human life s
coacerned, it is very, tragic. Even ac-
cording to the information of the Gujarat
Government a very large number of
casualties have taken place. Tt i: some-
thing abnormal. Some hon. Members
did make a mention that instances have
happened in Gujarat which have not
ozcured in other placer—such {ype of
instances-—before. But one riot takes
place which surpasses all the riols oc-
curring in other places. Just imagine
more i1 400 people being killed ruth-
lessly and the manner in which they
were kilied; T think such a thing is certainly
a matter of shame for this country.

About the other lostes. Sir. when
I went round. [ was terribly shocked.
A large number of shops of buth the
communities were burnt. There were
burnt shops of the Muslims as also cf
Sind)'is and oiber people. 1 also saw
some mosques that were burned down.
1 must say that the feelings of the Muslims
naturally must have been very badly
hurt on those occasions.

Sir I would be doing injustice to the
people of Ahmedabad if I do not mention
one thing. In my tour of Ahmedabad
1 saw cases of terrible tragedies. worst
enmity between the Hindus and Muslims,
but at the same time I also came across
mohallas of poor people, both Muslims
and Hindus, living together peacefully
throughout this period of eruption of
communal riots in Ahmedabad. So
this is the real hope of this country that
even in this madness there is a feeling
of humanity among the different com-
munities. The Muslims called on me
and said “Here are the Hindu minorities
in this mohalla: better come and talk
to these people.” I saw that in the Mpslim
majority areas there were a few Hindus
who were protected and in the qudu
majority localities there were scme Muslims
who were protected. Wesaw these things
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side by side; this is a silver lining in the
whole situation.

Now, Sir, Members were cencerned
abovt the rehabilitation of these people.
In the two or three days I was there, I
saw that the Government of Gujarat
was trying its best but the problem was
formidable. I remember having
seen one of the camps; it was popularly
known s the police Stadium Coamp.
There were more than 10 thousand people;
it looked like a yatra.

SHRI BHUPESH GUPTA : Jamalpur?
The Muslim  majority  protected the
Hindus there.

SHRI Y. B. CHAVAN : This is what
1 was referring to.

SHRI BHUPESH GUPTA: Today
these minority community people are
subjected to police terror.

SHR! Y. B. CHAVAN : Sir, I was
saving that he refugee problem was a
very terrible problem, because that shows
the feeling of insecurity among the
minorities.

(Interruptions)

Later on theére was onc controversy
to which referenc> was made by some hon.
Member; it was about the visit of the
Deputy Minister, Mr. Salezm. ({nterruption)
He has not submitted a report to me but
he came and reported to me ‘vnhat happe-
ned in Ahmedabad, He did not send me
any written report. Possibly he must have
written 1o the Prime Minister but he
came and told me all about what hap-
penied. [t was such a huge task to look
after so many persons in the camp. That
was the explanation of the Gujarat
Government. Some members wanted to
go to their home-towns. But Mr. Saleem
also heard that some people were being
forced to go away.

6 P. M.
That is why he wanted to check this
situation along with some other
members who were with him. He
went to the places and talksd to some
people. According to him there were some
people who felt that they were being com-
pelled to go. So he persuadzd the local
authorities to take thom back to the camp.
This is what heppened. And then, this
has created a misunderstanding  between
the local administration and Mr. Mo-
hammcd Yunus Saleem. But { do not
think, as far as I can sce, that he had
.don¢ anything wrong there. Only because

[RAJYA SABHA]
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to be a Muslim he want to
places where the Muslim minority were
in difficulty, ana if hz tried to be a little
more sympathetic towards the Musiim
minority, there should be a sense of
appreciation about it.

SHRI S. N. MISHRA : Is it the only
point on which the complaint has come
to the Government of Indija ?

SHRI Y. B. CHAVAN : Yes.

SHRI S. N. MISHRA : These were
many more points against Mr. Yunus
Sajeem.

SHRI Y. B. CHAVAN: 1 am talking
about the information that reached me
and I really wanted to know from Mr.
Yunus Saleem. But to take this position
is not right. Really speaking, there ought
to have been greater appreciation of the
fact that here is somebwdy who has come
all the way from Delhi. Only becanse he
happens to be a Muslim and a Minister
or a Deputy Minister of the Govern-
ment of India . . .

AN HON. MEMBER. : Yes it made
all the difference.

SHR1 Y. B. CHAVAN : That was not
the attitude of the Gujarat Government
but it is the attitude taken by some of the
Members here. (Interruprions) 1 am sure
the Gujarat Government treated them
well. They gave them all the co-operation
and assistance. ({nferruptions) I have no
doubt about it. I am only commenting
on the attitude of some Members here.

SHRI C. D. PANDE : May I know
whether the Gujarat Governmsnt has
written to the Government of India about
his visit, about the evil eflects thereof?
It should be clearly said whether the
Government of India received any inti-
mation about his activities there. That is
the main thing.

SHRI Y. B. CHAVAN : Well, at least
personally I have not received any letter
as such. (Interruptions) At least 1 do not
remeber to have received such letters. If
I have received any such letter, I do not
know. At least I have no specific memory
of having received a letter making any
specific allegations against any Minister
as such.

SHRI K. S. CHAVDA : On a point
of explanation.

SHRI Y. B. CHAVAN : No, 1 don’t
yield on’this point. Please sit down.
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SHRI S. N. MISHRA : Can the im-
putation be made against any Member that
it was on communal grounds that the com-
plaints were made against the Deputy
Minister ? Because the complaints had
also been made by the State Government,
which cannot be charged with any kind
of communalism, it would be highly
unfair, 1 think, to make any imputation
against any Member.

(Interruptions)
SHRI Y. B. CHAVAN : 1 am not
‘talking like that and I am not making

any allegation against anybody. 1 am
merely giving the facts as I know them;
nothing more than that.

(Interruptions)

Why don’t you listen ? Sir, I do not
want to go into the details of what hap-
pened there. Really speaking, the most
important matter which concerns this hon.
House is how do we deal with this
problem. That ultimately is the basic
problem. What happened in Ahmedabad
may happen anywhere in the country.
1 cannot say that other places are very
holy places and it has only happened in
Ahmedabad because it is Ahmedabad. 1t
is not so. The conditions in the country
are such that it can happend anywhere.
And we are to find out how is it that these
things are happening and what is the root
cause of this matter. There I must say
that we will have to search our own hearts
for that. Some Members did say that
there is a suspicion about the Muslims. I
was rather surprised to hear the speech
of my hon. friend, Mr. Chagla, because
I have great regard for him and for his
secular attitude in these matters. But I
must say the way he presented the question
certainly does not help to solve the
problem. He said that he has many Hindu
friends who think that there is a suspicion
against the Muslims because they are
not Indians or they are not loyal to India.
That is the suspicion. Only because some
people have a suspicion, could it be taken
as a matter of fact? Having a complex of
suspicion is not a sign of health, mental
health; I mean, the people who are having
the suspicion must be given the treat-
ment. It is not expected that those people
against whom hc has suspicion must
come and plead with him. When this
argument about Indianising the Muslims
is being made, I must say that this is the
worst that can happen in this country.
When we say that Indian Muslims re-
quired to be Indianised, it means you
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' presume that they are not Indians, And

creating this type of feeling against a large
minotity of India is the greatest crime
that can be committed in this country.
There may be individuals here und there—.
I do not say there are none. There may
be unpatriotic people among the Hindus
also. We all know that. May be there
are some Muslims also who are unpa-
triotic. But are we going to take these
exceptional cases and brand a whole
community as unpatriotic and anti-
national ? Sir, this attitude is the basic
cause of this thing. We have created a
sort of a big divide in the minds of
Hindus and Muslims that only the Hindus
are very national and those who are not
Hindus are not national. Once we create
this feeling, ultimately Ahmedabads
are bound to happen.

Sir, after this the National Integration
Council met; the Standing Committee
met, and they considered thijs questici.
And the basic cause they have emphasised
i and they have suggested very
important solutions  for this, They
have suggested that it is much better

&

|

that all the political parties in this country

whether they are secular or whether the);
are non-sccular, whether they are com-
munal or whatever they are, must under-
take to take the responsibility of having
a joint campaign, a mass campaign

to educate the minds of people. As | said’
also this problem can be handled at twc;
levels. One is at the administrative level

I do not think it is necessary for me to gc;
into the details of administrative measyures
becaqse, according to me, there is always
a fallgre of the administration whenever
there is a communal riot. [ mean, it
cannot be said that there was no faifure
on the part of the administration. There
is always the failure of the administration
and the only way of stopping communal
riots is to prevent them., They must be
prevented from happening. Once a com-
munal riot starts, it is always the case
that in a couple of days worse things
happen, and then the administration
gets into the position to look after itself
and look after the aftermath of these riots.
So, if there is proper intelligence about
what is happening, if there js no com-
placency and there is the attitude of taking
note and cognizance of the matters which
are happening around, and of acting
ﬁrmly at the very beginning, I am sure
the riots Wwould never take place. Wherever
the administrtion has not shown this
uprightness and this alertness, communal
riots have erupted in the worst  form,
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There are many other things also but
along with these administrative measures
the most important thing that has to be
done in this country is for the leaders of
pablic opinion, particularly political
leadership, to take the responsivility
of educating the minds of people. 1 have
no doubt that the only thing that is res-
ponsibie for the communal riots is the
comn inal politics in this country. Tt is
either Hindu communal politics or it is
Muslim communal politics. T don’t say
it is a one-sided affair. Obviously
this is certainly fair and therefore we have
to take note of this particular aspect and
see that this communal attitude in politics
is completelv eradicated. This alone will
help. I know it is not going to be a very
quick process. It is going to be a very slow
process which will take yvears. But unless
we make a beginning this will  never
happen.

SHRI AKBAR ALT KHAN (Andhra
Pradesh) : You make a4 programme.

SHR! Y. B. CHAVAN: That is why
a decision has been reached with all
the political parties. I am very glad that
all  the political parties which tiended
that conference—we calied a conference
of all the political partiecs—everyone
including the Mustim League, Musha-
warat, even Jana Sangh and other
peoplc who came to argue ultimately
agreed to one thing namely that they will
join a joint campaign. A sort of organisa-
tional committee is being appyinted which
will go into the question of preparing a
programmc and starting this joint cam-
paign.

SHRT AKBAR ALI KHAN: In every
State.

SHRI Y. B. CHAVAN: The idea is
to start in the capital of every State to
begin with and then possibly it can go
downwards also.

SHRI BHUPESH GUPTA: The con-
ference unanimously rejected the theory
of Indianisation.

SHRI Y. B. CHAVAN : Whatever
they rejected, they have all agreed to
participate in the joint campaign. As long
as they have done that it is enough.

SHRI S. D. MISRA : What does the
Home Minister think of politicians de-
manding votes on  communal basis, on
caste basis ?
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SHRIY.B. CHAVAN :[ donot know;
we have not yet known politicians who
do not do this.

SHRIGANESH I LAL CHAUDHARY
(Uttar Pradesh) : What is your reaction
to this ?

SHRI Y. B. CHAVAN : I  would
request everyone to search his own heart
about it to sce if he has not made use of
religion, caste and other things for get-
ting votes.

SHRI BHUPESH GUPTA: You are
asking us to search our hearts but some
have become heartiess.

SHR! Y. B. CHAVAN : If ¥ have to
give judgment on thes particular type of
politicians possibly we will have to give
judgment about all of us. It is not neces-
sary for me to do so.

Sir.T wiil not say more because I had
promised that I will not go beyond 6.15.
The purpose of this debate was to under-
line the poisonous situation that is de-
veloping in the country and the resvlt of
the debate will be good if we succeed
in creating a feeling in the country that
every person ‘in the country, to whichever
caste, to whichever religion, to whichever

region, h~ may belong, is an Indian
citizen with full rights of protection
and all the facilities that a citizen is

entitled to get. If we create that feeling
] am sure this poisonous atmosphere
will be completely eliminated.

Thank you very much.

SHRI BHUPESH GUPTA:
question.

SHRI S. D. MISRA : 1 would also
like to put one question.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): Mr. Mani,
have you got anything to say after this
full debate ?

SHRI A. D. MANI : I only want to
thank all the hon. Members who have
taken part in the debate.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : The House stands
adjourned til1 11.00 a. m. tomorrow.

The House then adjourned at
thirteen minutes past six of the

Sir, one

clock till eleven of the clock
on Tuesday, thed 25th
November, 1969.



